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Title: Motion regarding appointment of a Joint Committee of Both Houses (JPC) (Motion Adopted).
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Madam Speaker, I beg to move the following:

"That a Joint Committee of both the Houses consisting of 30 Members - 20 from Lok Sabha and 10 from Rajya Sabha be
appointed:

(i) To examine policy prescriptions and their interpretation thereafter by successive Governments, including
decisions of the Union Cabinet and the consequences thereof, in the allocation and pricing of telecom licenses
and spectrum from 1998 to 2009;

(i) To examine irregularities and aberrations, if any, and the consequences thereof in the implementation of
Government decisions and policy prescriptions from 1998 to 2009; and

(iii) To make recommendations to ensure formulation of appropriate procedures for implementation of laid
down policy in the allocation and pricing of telecom licences.

2. That the Committee shall have the following 20 members of the Lok Sabha as its members:-

1. Shri V. Kishore Chandra S. Deo
2. Shri Paban Singh Ghatowar

3. Shri Jai Prakash Agarwal

4.  Shri Deepender Singh Hooda
5. Shri P.C. Chacko

6.  Shri Manish Tewari

7. Shri Nirmal Khatri

8. Shri Adhir Ranjan Chowdhury
9.  Shri T.R. Baalu

10.  Shri Kalyan Banerjee

11.  Shri Jaswant Singh

12.  Shri Yashwant Sinha

13.  Shri Harin Pathak

14.  Shri Gopinath Munde

15.  Shri Sharad Yadav

16.  Shri Dara Singh Chauhan

17.  Shri Akhilesh Yadav

18.  Shri Gurudas Dasgupta

19.  Shri Arjun Charan Sethi

20. Dr. M. Thambidurai
3. That the Speaker will nominate one of the members of the Committee to be its Chairman.
4. That the Committee shall start functioning from the day it is duly constituted.
5. That the Committee shall be provided all assistance by the Government and other agencies.
6. That in order to constitute a sitting of the Joint Committee, the quorum shall be one-third of the total number of
members of the Joint Committee.
7. That the Joint Committee shall make a report to this House by the end of the next session of Parliament.
8. That in other respects, the Rules of Procedure of this House relating to the Parliamentary Committees shall apply with
such variations and modifications as the Speaker may make.
9. That this House recommends to the Rajya Sabha that the Rajya Sabha do join the Committee and communicate to this
House the names of ten Members appointed from amongst the members of the Rajya Sabha to the Committee as
mentioned above."

Madam, while moving this motion, I feel that I should also express my regret because we could not sort out the
issues, as a consequence to which the entire Winter Session was lost. I am not going into why it happened, how it
happened and who is responsible, but this very fact clearly demonstrated certain areas of concern which we shall have to
address collectively.

There are 543 Members of Lok Sabha, and in one respect, each and every one of us is equal. It is because all of us --
collectively and individually -- represent more than 70 crore electors of this great country. Before the election, when we



seek the vote of the people, we shall have to subscribe oath to the allegiance of the Constitution, and immediately after
being elected and before we assume the office, we are to subscribe to another oath to protect and to follow the
Constitution. Therefore, it is our Constitutional responsibility to discharge our functions as Members of Parliament and as
Members of the electors.

The impasse was resolved, and I must express my gratitude to the Leader of Opposition and to all the Leaders of the
political parties. Sometimes, it may appear contradictory, but this is the essence of the Indian democracy that when in the
height of tension, then also we were trying to find out as to how the issues could be resolved; how normalcy could be
brought back; and how Parliamentary functions could be restored.

I will give you just two instances. After the Comptroller and Auditor General (CAG) submitted his report to the Government,
as per the Constitutional practice, it comes to the Ministry of Finance; the Finance Minister sends it to the President; and
the President instructs that it should be laid on the Table of the House. As per that practice, the CAG Report on 2G
spectrum was laid by me on the Table of the House, and after that as per practice it will go to the Public Accounts
Committee (PAC). We expected or at least it was my expectation; I may be totally wrong; and I might have failed to
assess the sentiments of the Members of the House. I frankly admit it, but I thought that when it has been laid on the
Table of the House and the PAC -- which is traditionally Chaired by a Member belonging to the principal Opposition party --
is going to take it up, then the comments / observations of the CAG in respect of allocation of 2G will be adequately
addressed. Therefore, we thought that there is no need of any other Parliamentary Committee.

From my own little experiences, which we get as Members of Parliament of this House or that House, I have seen that --

there were four Joint Parliamentary Committees (JPC) and with this it will be the 5t one -- they make recommendations.
They make a set of recommendations after going through the papers; examining various documents; examining various
witnesses; taking their evidences and recording them, and those recommendations are to be implemented by the
Government.

In this case, if we look at it from three angles, the accounting part was first examined by the CAG and it was
reflected in his report, which is being examined by the PAC, a permanent JPC. As regards the criminality part of it, long
before the submission of the CAG report, a criminality investigation process started from October 2009. So, the criminality
aspect was being investigated by the CBIL. The other relevant law-enforcing agencies like the Income Tax and the
Enforcement Directorate are also examining these issues from that angle as per their legal and Constitutional mandate.

The third aspect is in regard to the policy. After the previous Minister resigned and the new incumbent came, he
appointed a one-man Commission to look into the policy aspects of allocation of 2G spectrum headed by a person no less
than a retired Judge of the Supreme Court, Justice Shivraj Patil. Therefore, we thought that as all these measures have
been taken care of and issues have been adequately addressed, perhaps, it would be adequate and there was no need of a
JPC.

Please remember not to have or to agree to have a JPC is not arrogance, obduracy or obstinacy. We thought that we shall
be able to carry conviction with our friends sitting on the other side of the House and we tried, which the Prime Minister in

his statement reflected when the actual impasse was resolved by his small but pregnant statement in the morning of 22"d

of this month. On 22nd, we thought we might have over-assessed and here the entire responsibility rests with me as the
Leader of the House because I believed Prime Minister, I believed the Chairperson of the UPA, I believed my other
colleagues in the Ministry. Why have I thought like that? On a similar occasion, exactly on an almost identical occasion,
when the then Opposition party, my Party, demanded a Joint Parliamentary Committee on Tehelka, then, I think, the then

Law Minister or may be Commerce Minister, a Member of the Government, Shri Arun Jaitley, while addressing a Press

Conference made an observation that discussion on the floor of the Parliament could not be substituted by an inquiry by a
group of Members of Parliament sitting in a Joint Parliamentary Committee. Discussion, debate and decisions on the floor of
the Parliament were much more important.

In this case, we wanted to have a debate, discussion and thereafter to decide further. But I must express my gratitude
again to the Members of the Opposition, as I had pointed out, that there was no lack of interest in resolving the issue.

Therefore, when I called the first meeting of the leaders of various political parties on 16, everybody attended it including

the two Leaders of the Opposition of two Houses. On 22"9 also, we called another meeting. I am mentioning these dates
only to point out that there was no lack of effort to resolve the crisis. Then, finally, hon. Speaker took the trouble of calling

a meeting on 30" of November. But unfortunately, we could not resolve the issue.



I am not going to elaborate on these issues. But I am trying to draw your attention to a simple fact because from
every event, we should draw certain lessons. Here, perhaps, this is not the occasion, it can be debated and discussed at
the appropriate time, but we shall have to think of as to whether this is the way the Indian Parliament would function.
Whenever it has been done — disruption of the House proceedings by may be 20, 50 or backed by 200 Members, coming to
the well of the House, raising a particular demand and to link it up through a particular slogan (which I object very seriously
and I will continue to object even if am overwhelmingly outnumbered) that 'no conceding the demand, no Parliament' -- is
this the way? Parliament cannot be mortgaged to concede to a particular demand. We shall have to think of this aspect.
This is not the time, I do agree. We have agreed upon to have the JPC, but for future guidance, yes, at some point of time,
the Government will have to consider it.

I do agree that it is not that always the responsibility lies on you. But here, you also cannot shirk your responsibility
— each and every individual Member. People have voted us to work here, not to disrupt the business of the House. This
basic fundamental principle will have to be accepted.

I would not like to elaborate on that because I understand some of the issues will be raised by some other Members. Other
Members will make their contribution. I would just simply like to point out that it is having a pernicious impact. Two, three
things are happening. One thing is happening in almost every State. I read the reports and proceedings of the Assembly.
Some sorts of disturbances are taking place. Is it healthy for our democracy? I am not saying that because this issue has
been settled, this issue has been sorted out, I am moving the Motion and all of you will support it. There is no doubt in it.
But I am raising a question. Taking this opportunity, admitting my own fault, own shortcomings of assessing the sentiments
of the hon. Members and trying to resolve the issue earlier so that the whole session was not wasted. We could not have
caused the grave distress to the hon. Speaker because she is presiding over the Session. We shall have to think as to how
we can find out a mechanism. There will be issues. But if disruption is the only way of expressing one's grievances and if it
continues as it is continuing in almost every State Legislature, I would like to know whether we are strengthening our
parliamentary system, whether we are discharging our responsibilities as elected representatives of the Parliament. We do
not come from the Heavens. We have seen what has happened. History has taught us. I remember this. As a student,

surely Shri Advaniji and many others will remember the exact scenario before 10t of October; 1958 when Marshal Law was
declared in Pakistan and the Constitution was abrogated. I am sorry, I am withdrawing the name of 'Pakistan’. I would say
in a neighbouring country, the Constitution was abrogated. The Ministers through a conducted oath and sworn in, were
arrested when they came back to their residences. What happened before that in that neighbouring country? In four days,
three Prime Ministers were sworn in. In a provincial Assembly, the Deputy Speaker of the House was killed on the floor of
the House and the atmosphere was created where all along, the hatred, disapproval and disrespect of the parliamentary
institution were generated. And it ended ultimately in establishing an extra-constitutional authority coming in power. I am
not recollecting any such thing in India. But at the same time, please remember that more and more executive becomes
with other agency, other institution, try to fill in the vacuum. By law of nature, there cannot be any vacuum. If Legislature
could not discharge its duty, if the Executive which is accountable to the Legislature, only to the Legislature and through
Legislature to the people, cannot discharge its functions, this type of extraordinary situation will create extraordinary
solution which may not be desirable.

With these words, I move the Motion and request the hon. House to accept it.

MADAM SPEAKER: Motion moved:

"That a Joint Committee of both the Houses consisting of 30 Members - 20 from Lok Sabha and 10 from Rajya Sabha be
appointed:

(i) To examine policy prescriptions and their interpretation thereafter by successive Governments, including
decisions of the Union Cabinet and the consequences thereof, in the allocation and pricing of telecom licenses
and spectrum from 1998 to 2009;

(ii)To examine irregularities and aberrations, if any, and the consequences thereof in the implementation of
Government decisions and policy prescriptions from 1998 to 2009; and

(iii)  To make recommendations to ensure formulation of appropriate procedures for implementation of laid down
policy in the allocation and pricing of telecom licences.

2. That the Committee shall have the following 20 members of the Lok Sabha as its members:-



Shri V. Kishore Chandra S. Deo
Shri Paban Singh Ghatowar
Shri Jai Prakash Agarwal
Shri Deepender Singh Hooda
Shri P.C. Chacko
Shri Manish Tewari
Shri Nirmal Khatri
Shri Adhir Ranjan Chowdhury
. Shri T.R. Baalu
10.Shri Kalyan Banerjee
11.Shri Jaswant Singh
12.Shri Yashwant Sinha
13.Shri Harin Pathak
14.Shri Gopinath Munde
15.Shri Sharad Yadav
16.Shri Dara Singh Chauhan
17.Shri Akhilesh Yadav
18.Shri Gurudas Dasgupta
19.Shri Arjun Charan Sethi
20.Dr. M. Thambidurai
3. That the Speaker will nominate one of the members of the Committee to be its Chairman.
4. That the Committee shall start functioning from the day it is duly constituted.
5. That the Committee shall be provided all assistance by the Government and other agencies.
6. That in order to constitute a sitting of the Joint Committee, the quorum shall be one-third of the total humber of
members of the Joint Committee.
7. That the Joint Committee shall make a report to this House by the end of the next session of Parliament.
8. That in other respects, the Rules of Procedure of this House relating to the Parliamentary Committees shall apply with
such variations and modifications as the Speaker may make.
9. That this House recommends to the Rajya Sabha that the Rajya Sabha do join the Committee and communicate to this
House the names of ten Members appointed from amongst the members of the Rajya Sabha to the Committee as
mentioned above."
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SHRI PRANAB MUKHERJEE : If you just concede for a second, I would just like to clarify. What exactly I told you here? If I
have described you as Maoists, what I exactly told it here — if constitutional machineries do not function, extra-
constitutional agencies try to fill in the vacancy. When the Maoists are destroying Parliament as an useless institution — in
the classical language, it is the abode of pigsty. If Parliament makes itself irrelevant, naturally, those extra-constitutional
authorities will emerge.

ofiercil AWAT FaIST & S[EAST ABIGR, HSI T AT fP 9IRIG T8 3MUoil 3A A W XIS Yobe Dol & o1 IS 3w &, <ifdpol Ioalol 3IST {1 3ADT
Shifere o831 &1 G23RIel dlIdl A & fob A3 il oIl AGol Ud U 3Icat &, I PR g 1ob dge ey & dl oft sIel oldl gl 531 IRDR B al¥ss
il & 3liT wgd sl ARG &) cifdol fGamd s & b S 368 SRAM 3 & Al d SRIA 3T SfelfeId @I &rel 31el S &) Sl I 3oalol Dadl,
3T  3RAR AP ARM &) YS! TRIAT BT o, AE 23 Storast T <15+ 3w sfsen 3 siiz Ricfisst &1 Seemsar 3- If the Opposition insists
on stalling Parliament over their demand for a Joint Parliamentary Probe into the Second Generation Telephone Technology
at rates below market prices, they should join the Maoists. Pranab Mukherjee said here on Saturday.




"The Union Finance Minister called the Opposition's parliamentary probe demand, "illogical' and said that the
Joint Parliament Committee has no power to punish. The Winter Session is lost and if they have no faith in
parliamentary democracy, they should join the Maoists."
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"During the Session, the House had sitting for 31 days. A substantial part of the Session was disrupted because
of acrimonious scenes within the House. The Business Schedule was often thrown into disarray leading to
adjournment of the House for a number of days at a stretch resulting in the loss of nearly 77 hours of business.
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SId 3ol Bal:

"While the power of judicial review must be used to enforce accountability, it must never be used to erode the
legitimate role assigned to the other branches of Government. This is vitally necessary to preserve the
integrity and sanctity of the constitutional scheme premised on the diffusion of sovereign power."
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3Mmufey 518, Tifdbol AXDBIR of 3 b a2 oft ordl arRn b Sidi=ft a=il ot Soft 37

3L U A AG 3 Sl 3EAST Sit MU @R W adt offy 3ol #iSI U YeIRM I, e, P 3AARICT I B Usel 3MUol Poil ard! it 3PR A P SlIel
31l ofdl forcpen Al afere 3fel fOIDIcKT &) 3ol 3MUot &2 U U HISl f&ar 33 3MMUol oIl AGol DI FeIrl, IASKRT DRI Jicff Udel PaAR el it
3 SIRRVRIEL St P eTrr 3iiR serR 3y =3I srsavil Sit B Jelr rell HMel & 916 SId 391 dId P20l P foIe A5 Al dlol ®al, YuId ST 3T
St =i ordt &A1, A sodiol AE w2 el 6 v sorsbidea dist 2 ol war b sorsbiea 3 Al &l Sw6T 3RMe 3, 3 81 shfded a ar
IRDR S2, PR DIS soll Tyt 3en 8, seisidea dist 8, Al & ol Soalol dgd kiR Bl Dal [ DIS BRIGI oIl &) 3UD! AG BBl ol
gl oI fb v BRIGT Al 3 Jodiol ®al =, Al dol D3l AAG ddl sieell; Al ag RacifRacd? &3 U 3l ad 3muat @ar e, yuia o that is
matchless. That is Sushma and I cannot answer that. 321 cen &5 9mRIG 32 et 3 smu arrer 3 M6 ad skl fp e ad ses,
safere Sl Soft anfee, a=iifs as ara yeroreicf Sft & 331 aobo 3 stcrdl| Yemodd} Sit of Sit ard 334 ol @dl, 3 DS 3R GAR/M DRI of st
f&=m) g o18l wal b g I dicar Fenfie w2ol B fore g Sidizht § 38 &) Iodiol al, Tifcs Y1 DI Y Ac] T Bl SRl I Gr Ac) oft
XA of 3l SlY, SAfeTe 3 SUlR{l & 38 3| 3oIdl oIen b $A [ A AUAG ddl Slestl| dAfeTe, MUl AR dId Aloil, 13 bt off Prur 31 eft
Fol 3 feor oft Yermoreicl Sft o1 eroerare fepem e siiz ¥ st 8ft eovrarG wcl g, Tiifde Yura a1 IRic actol & 1w oft 3, ol & fetu o1t woft
g, Fbt gl 3 et Werdt 3 yferust 1 SIeT Xeldl 3, cifdbol 3PR DR AU IAM 8l 3o o, Al b2 391 = P27 b2 Fle uRl DI
GIRI AN o1d] gadr &) i garetd} Sit o sl aradl g o Jyier I Bl yfereper fewavft safere smell, smumr efbside sAfere aivn srRI qRiifo
3ol St @1 stoe orat fepem fidiams ol amstefie gt & fere JYIPIE of sAfeTe el & smue! Srdi=ft a1 st @t fopen, 3muel IRiG 6t
sptedt ol gt yferget fewuvft fopar Jicet 3t ki - fidi=h B Bryfp w2 asi smuet oidr yferust xen i s &t ofdr yferust a8 =iip
I8l BIdI, d8 AWl IRIG 018l 3, 3l A §, Dl DI 3112 ol sl Usel 9ffercdl Afori sriell oiar yferust off aliz 3ot usel offerd! sfear arelt oft
ol gferaet off| s3112 SISl b Yerrordic]l TR s AAsM 3 ol yferust &, cifdbol 3ol ofdr yferuet &t sersxdt &t F DI siordisiordct ard o1l s
32t oft) 3 Brb As os 28 oft b smud gRI &0 srn Sl deldd 8, 33 A DRI ol iferpifil 3 A ot Dl ot ll) PR 3ol ol fern Bl 3t
ar a1t oft Axeft, d Mt B 2ol I gRerayer Rl s ordf Foroft usell, Aol sARTE Joroft Uk, ARG MU TP dlz zer B prSEd
@I ARt yferper fewuvlt orel et P sl 3 IRl S 3odiol Dl b AB Pact SaRI SISl I8l 3, R IRPR Pt AW A AS RIM6T AT IRT
5 @16 B2 A3t BT AR 3| A R AYH DIE of feruvft St 1 =16 w2 ARt @1 FEren ol 3, I Jdufer ot eI 3 dsl MUl et BFGR! Bt
SeIGxd @t PR IIDPR of 3l FdcR! st Bidl, gema o Gllel 3ol Bal o, S 3rSarvil Sit of 33 AET oIkl 6 3PR & Rl dl &




#ff TeTI ¢ol argA forpIcid: cIRBY 3ol Si 2l ol @l aret o1, PR 3AD T P YArI fipen g, cifdpol 3@ dl JRPR DI & Al 3l 3G,
3R 3 oI I IS SR YRIRI e SRI Sl 312 A of Dal BIdl &b dbact B2 Al ®I AR 8, dl us feravft sft o1t sl sAfee 2B smud e
sicAfider ot Jarct 3) It is a matter of introspection for you fo5 3ifdemer 6t Fizensit & so1cxd Blor B2 21 37

3 3111 31Ul Dl & b PR IAdenford AT DI JIPIR DI Dol & Al GARMIRIDT baft AfpRI ofdt Bl A, sifer Aufeper o1t 31 b,
TRIIfP IRPR b arell A WSa ol Sid cIRMUIfID! 3 S 8 dd crRIcid! AfpRral fgxardt 3, 3cas 3 sifer Afdp a8l sl 8 Rt g
SYSHSRICT Bacifdsa war 3| clicpol ;AP fo1e SNl IRPR &, 3AD fere SIvl &1 <liel & Sl GARMIIDT P B I d ISt & el 8 Sl 8 IR Pl
P2ofl aifde) sAfee 9 MU o6 3 § Yud 5T, 3Muel Sit Yrel 3 U o1 P Aael I dict, 3 a6 3 oISl U 391 3 cllbdd, & aRl I TISHST 38
8)...(cuderer)

SHRI PRANAB MUKHERIEE : It will establish that some people will come to the Well of the House and demand saying
accept this =& a1 s ol acen; That slogan will strengthen /oktantra. 1 agree. ...(Interruptions)

ofiarell AUAHT FaRIST & YUId ST, 3 MU 81 SiSDR foldcel Dol fep Sl slIet 91 31 Dsol SII Bl §, T8 Asilol dgd &, 3A el FRA B
JAfore,...(=@emer) wisl, SR #Ad a5y, ... (RaHret)

oft yura a1asil & o3 Y @i ot ... (Raaet)
offerctt e Farm : ordl, 3 sl o6 3 ... (Rawer)

oft yura a1sil & SR T Jaret oidl §, it is a question of method.
oflerett e Fa=re : dal 77 @i a1 ders & xarn ... (xazer)

SHRI PRANAB MUKHERJEE : You told so many things. You did not tell that I wanted only one thing that let this issue be
decided by debate and thereafter decide. I wanted only a discussion on the floor of the House. Nothing more and nothing
less.

oflercit IATIIT Fa=weT | YU o, Sit 77 6 RBRRtE 3T, 3D 3MUD URT TR SIRATCIOI9M6T 3 7. . . (RIeIeT )
ik ori e, fasier siik GienBrdl i) aen gedl fastor sid (off uaa war d@1er): w6 3@ @ ... ()
offerctt IreEn Faem | off Sft.2ft. ey B Rt 3. (=meer) Rk ori s S, smu detst 7 DI ... (=)

SHRI PRANAB MUKHERIJEE : Was there a single day when the House transacted business?

ofierell AYHT FaRTST & 31U ek A DIfSTY) ot pal & b 3 Adpe3t STora B Rl 3 us 2t g sAfeTe MUD Hact sIerd 3l ADd &, A2 DacAg
a1cTd o1t 3) 3 amu! Rigt uwst St &) d A3t Siorzet of MU 9, of F2 d, el A B & 77 @i, o g3n 3) 7 smuent 3t orepr cles
dioredt &) 3 srmeler b arer smudh Ut 3pft dee oIl §) Ssw, ek AEY, $o8 AB Az § it (aemer)

ofl udel GAHR T & JYUAT Sft, T 3 As el & b 77 & Rrb 32 A1ie1 S prur gu 7. (udeoer)
oflerctt RN Farw | 77 & 3w &u 9. (=auer)

off Uadl AR At & 3 MUD! AR FART

offerett IE Faewe | 5w A forx g3 3 o5 77 € et gu ... (=M@uet)

ofl Udel AR EACT & T A6 3AD 1w el &7...(azer)

oflereil IR TR | AT B o1 ... (aeel)

ofl udel GAR ST & AUD! Sielell AIfde & b1 BRI gu &) # smum! AR &1 §)...(Rmaumwet) 14 ard, 2001, 15 #r, 2001, 16 #ird,
2001, 535 w6 17 3| aaiol 3IIaR AcIdl 331| 390l Taol 3IIA2 B Tcd ofdl fpanr, f3ate ordl fopen, ... (caatmor)

offercl eranr T2t 1 600 rarelt 3 3 66 Faret HA?...(qzror)
off uael BAHIR &t § TIoT AR ACIAI 23T 31 3AD dIG Sl Arefl) usel vapga A 3mu aar & off, o fp=ft 7101 P ... (cugerer)
offercll JqwanT ¥t | uget Sft, i R ot 2@ 8, sy us cfifmw... (o)

off uael AR d=et A urt asiEl b B A ) ... (@)



oflerett IEn Faew | wE R For ordt ferxdt; 600 ysoil 3 A 66 Yeat U 19| A6 33w ford .. . (aaemer)

of udel HAR ST & MU 3! FAISE b STl ool Yool G SIN &) ST SIS olleie] Ieldl & ad 3-4 Y%l U SIKd 8| 3 @8 & & fob 51
DRI ofdl el ... (aeial)

offerett Irean Fa=re + 31 o1 3 Rpeol ysol U S 37 77 &¢ Sl f33vorel 5311, d8 fpiol fpan?...(=aee)

SHRI PRANAB MUKHERIEE : You did not allow even the first Budget, including the Railway Budget. In July 2004, the
Ministers were not allowed to introduce it. You began from the very beginning of the Session held in July, 2004. Please
remember what did you do?

offerett e Fa=re ¢ g o1, af 2004 ot 2001 & @16 srer 3 s srefdfes &) ad 2001 31 snuel 3618201 dell {1, secaferer o2 foRn fp
o1 ol ol f33aoret b 2l aa af 2004 3 zeror oo, ... (Aol 31U A8 3G183VT JoIID2 318 ... (RITET )

oft yura a1zrsil & I Faear 2 & 3e ol oft Facar o2 13, Sterzet oie oft Faear o2 &= 3ol Sleil Tacd @2 3w, . (iaeer)

ofiercit e Faers  smuel ad 2001 31 w6 351601 Fenfid fipa, &9el dact IADT Je[dI fipa ... (Riaerer) Areld AEd, MU udel Sit Bt a6
gt & amse| 3 MU uRt gl 9t 3 §) sy ug i .. . (aaEer)

SIERISTI Sif, Sit a1t 3 31 Paol ST 38t g, I MR {2 Bl SSDI Dol § YuIid o fop 3 33 €2, iflaer 3 Afore, SR a1 Hifstg

are=IetI oft, 3mu A3t s wred b amer Ameft Softy 3t Jor 3 Abd B ARt FaF--enRo!, orRiufd!, saruIfeD! i 1 dasast 238 &) art
IAFL IS8 D AT A §) SR DI AHbC TG BT &) 82 SARD TD-GAI DI b Dl o1o1E 3 G2 I8 §) ATSAT WA of $A cic], DI AATCIIUoT
39IPIR DD IX [T 3| Je1 SPK 53 A6 A sAR g3t diferfedt 3t ydor 2 srn 8 b #cft Plot wol) S I 3L DT ) ... (=@emer) ot
icft B wlot 2 T &= SR, St A B8y Bl 3| fopar Bicrt 3 aRnr forRar SIRY, 3261 T 33ALT B 3| Blol 2 W Yot I 1R a4 3l
lof Al 2R JRa3! goo W B, S d FA8IT DA 8| Y3l oIael Dl St A Il )

YU G, SATTE 3 MR Daoll Asdl & &b 3ol il <oi Jolrll & sl <ot 9 3ol RAR 3 Sl foRar 3, A =MuD HIfSTe| A i & dlRkiZ wise
3 smuot forar & -

"To make recommendations to ensure formulation of appropriate procedure for implementation of laid down
policy in the allocation and pricing of telecom licences."

3ol 331 hact adl awm M 3z &) Jaret Pact Scfipia arsIReT & Yrilsr @ ol 3| gt wiazen o 38 3| Sial arel comsil, Il 92IRT &l
8| sAfe Sieea 33 ard &t & 15 1Y cller o2 v e Ridol, ool o2 il 3 za12 S AiRig Areht S 23 &, IoIA A a1 SNSD2 Dol
aradt g, 721 goft 3 fop aga & af¥ss el 536t 3 sK &) us Sl Paet SluRIuYT P e ordl ot & 3| fpor siecst ol ok form, 3
ferar, feperolr ool B3I, SADI 3MIDctol dl MU DI &l, cifdpel MU A A=A DIfSTE b $A def DI AMURA DA ST b SIRY| $A RIaAI 3 Dlol
At 13 31 SRl &, IoT AR DI DA JURI SIRI? R AGA BS JeiRIS] o8l 87 3PR ol & dl DA IRl SIRI? 3PR & 313 I[P SFeildcorel ofdl
2 231, A 3orh! urcToll I3 6t SIRI? aRiifds st fser it sta gemrer it St &t §ar withr sirfl, A Iodlol v okl Yeal J9I &b AT ST e,
3oelol @8l [eb 358 ool el bl AT &

3restl off, 3 SURl el dradl g &b 53 Sl 3 sIodtel IYoT Uoge au Uscl 9 gall 32 foie sfdwr 3 Jacs glol arell ofdl &) J=ll 841 AS dAlol ol
{5 sIGdtiol ) AIDIT e AXDIL Bisht 3l SEcTaR ol iiferee faaret & 18 sIodeeT 6t BT ABRI R SR ?

3reRIetT Sft, 3 31U Daoll darad! & b g[eeTan: sMol 3y 3 3P 3 ...
off udel GAR S : 31U 3M3¢ 3 DicaIc @8 &l 3| ...(=uawrer)

ofiorell AUHI FaR™ST & 9 313 W PidaRice oidl T8 Wl §) i As D Wl g b P! 8 IRDIS DIsferaret bt &t 3ist apft Sloll AR Getl i A
fopft 31 8 a1 ordl 3 o a8 31l IDIR Foll 7| TR SIGEEIo] €I DI (D CIbT JECTAR DI ST IARI SR ? 3AfeTe 3 SIUY gl araet
g fop aeTar v sl 8 ik U 3l @l Uolulol & feTe ent P ABRI oldl RN S Addr) slodte] ¢of bl ASIg! AsTelicrd HBI U2 IR S
Aol 3

gerot el Sft, 3910t off pIsfervoel IRPR ©: au acirlt off) ARI 24 el @I sowte o & ot A DI ad DA I, IR ISP AL W,
S et 370 39 arad 9, AR EHIZ TCDH Gl olal arad &, Al 39 3ol BRIGATN Bl IS & 5 soderel eel B ISIg 3, SARTT & o1&l B2
1| cifdpot s1oetior ¢t AsdTolt BY Gbor b 18 ofdl fopenm ST ADeT, ... (AT 531 IR § A<D G A a1 B2 38 G ... (AT $7 FT
3 yferust & a1 o1&t ©2 28 g ... ()

31eR18T ABIGAI  JSU Sil, 31U do SISy,



&€ | (cxxeor)

ofierctl Ay FARIST § SIRRVRAE Si, 3 MUl v 91 A1 G fob yarel il Sii @ &0l fUol Sfu ATSTIA 3 oIl 8| A AGol Al 32 IAHI B
A T, uB Federt i fBrer 32t 3 3l 31U A 3l A3 A Slield 3| A PIS STeld dId oIdl ©s 3\ b il dra-dia 3 3ap-3as o2 TS 31 3 3
...(cxaemer) ¥ @B oot arsdl g b sodter el v disfeesrer et gorar 3, BRI wierer Bifore Qe war Siar 3 3 Bivrar ifomerer
Qo 3 DI #ASIGIL &l dl dId ST 3 31Kl 3, clfcpol Dietol RifH Yo PR DIaA6T AfRAHHA YIS ol SRR, dl G9I 3 FADR o1l D2l
...t

off Uael AR &l : PR Sifsl wollSIST I aruRl Tloll TR 3MUDT PIefeTorel BT BeUclel ofal oT?
ofierell AWHT FeRTST & 31U TG 3 dlieT cloll| ARASRI PRI} P dictol U2 Uso! old! 3
off Uael BHAR AT Sifsl WolisSISt St of Rawrset fipem, fib2 ot et a6 IoTap! aruRT ciolt, DT R AT off?

ofiercil JqwaT FaRmE | 3 dictol ® fé1u amolt et A AerRI iz diet fifdie) AASKT PR B gu d ol [$dc i udiRie ol &t g, st
IS urgedt ot 3, Afdper dia-dia 3 3T AT DA, IR AT B3| UK AAT A DRY) MMUD Asi WG AAMSTRT PR dictar I 18 WD
qicdl 3, 33 A 31U 3ol dictol fere it JeRI 23T | 3A AR 3PR 331 DIS Al eI & Al PIcol dicil 3, Al PICl, cifepel MU 331 A die-dia 3
PIc 3B 3 A v sfier A B2 Bl g, UF S9I D ARl A1 1A W §) 36T A Usel Sl SRSt woil &, 3ot A fopeit off Sidil wR s BEdeRt
o131 31| SeImGT A SIIcT fpft v faptmer & féTu ag woft oft) smuor s Srdisht &t sft Aot ot fewermet 31 idféa o &ty 31T MU 28 Baatl 3 b
3PR Pdcl faemeli siia w2 I8 Sididt 3o Sesh, Al a& el ®r QI oidl Dol a3 cIazen 3 Jar & fow Sl aifde; & w6 ddet 31T o1dt
D8 Bl g, velsIcldl Pl v QoA aldl & - A [ I 3 36l BAAYA & uides IR ST &b ArI dId Dxd gu, oflamictiol 3q, & 3Bl
feot ol el e, S 3o8iol FSRI YSl b 3u il aRil arsdt 87 ol war e b el sl ort o2 2 8, vpRvcA S 8 b fodon
S[PATel B3I, SoR! DI T8 S 8t &, AYH DI 3iR Aldiars off sAh! ST B2 3l 8, Tifcbol A aAI I Sl S o1 IR &, IAD A2 3 Dlol
Tz Do) Ad Jol Dal oI &b ST MARIDAT & eI ddol bl, $by dcot D, ARL disll BI fAcsHuT Dol D 3IST Sal B2 BA WS Bl 910
3, T8l A g ISl oI Jemrol Bl SFd 3| SARTY IR MR Dol 3 b A <9t Dl MU vaRils DIfSe| sADhT AR <al 3ol feimer 3 Aefia
oIl Sl 3, SR DI o1l Aclel| Bb 95d dol [RFdeRl 53 SRl U2 38 &) 3ieT S9r dad 309l #131 foens A S 33T 3 SId ARG oldl act &t &f,
dl @3l of Bl el 3 Beuctae oft &6 ®=u 2l a1 3, cliddd, @I #fe? doc =i 37 AT A MU Daoll Alad! § &b 3mud iz sare Prewt 3,
B0l U A formIet 3| usel oft fororen e ol 3 ol Yerroid} Sft b awpI w2 RUIS B gu dal I b A HRARI el bl FqeRRL
2 o5 a1 Sifea 3 Sifea ufsf¥erfer 31 oft Picr-dowe Ivar formrerd 8| sirar ufsf¥erfer sifeet &t o1l fawe 2 siiz 33 fawe uffRerfer &1 a3t sl o1
& 1S, 3A fawe ufsf3efer 3 Sor oI A formrer sie, 33 W AR ©3) A8 32 3T MU 3u2ol DI A oldl 3, I8 Yferuel 3T et b
3201 I AdIel oIdl 3, A8 AdICT 3 SO DI $AA 3dRol Dbl FRiifs 5 uff¥efer 3 Jor o1 scaAdcT BHSiR 8l 23T 3| clloll Dl AS ool 23T & b 3A
PRI D2, IS T 31 SRN? 2AIfere 3 MR aR-ar Dol off f St @ siser HifSte difts o AforRR <ier 35 snFerEient & e woff 3 Sk,
a1gal firodol & foro woft 2 Sidizft, =18 Stz dacr 26 acw S sidest, grsiier iz diferlt & sia & fore ordl goft 3| smu sAd i sifw
B3 P! RMUDG BID 3AD! AG DI Sifore, T6ll fSRID! oft MU Adlel ToIes], i Dol argelt b Sit ARt st 3l, A MU 3 =T B2 & Sor
DI DA A ulRafer A IARe 3, SAD 18 ST il IS SIW 3iR 8 3 T6 AT &) BHI BIeTP-AGDR IcTsIol DI Sl 3, 3 3A S1IHAT DI
forepret 3z Yurd oI Siel 31U $A Golol U2 aid D 8, dl UMDl Al Dl ofdl 3l MU S $A G9lol W2 aid D 8, dl dgd Aolicell A ard
B &, eie-onflz ara @ 3)...(uaeer) sufére 3 R waen arsdt & b 53 yzama uz g 3l efie-sisfiear I R 3. (=aeme)

oft c1re1 g6 (JIRVT) ! 31eRIst FABIGRI, 3 U qelfftbdbolel A1edl ... (RIaHet)
31€18T ABIGAT  TIIcL JRIIG Sil, 31U do SISy,
&€ | (caraerrot)
oft ct1e1 gRI16 & 921 dictol Pl il =il o1dl frcen?. .. (caeer)
3re=1gT dAgiG & 3t o1t diciol, 3t I diciol UBeT IoIdl dlcTol GifsIg)
€| (cauren)
31EET ABIGAT & 31U Jo SIS 368 dictal Siforg,
€| (cauren)
off TIICI YRIIG & 3reAST ABIGR, 3 3MIURI B WIST R JeliAbeh9lel ABAL g AB Ddlct U3 IAG DI sarse uifeRidics! wact 3
3orcht Sit oft BrsfEet smush, arm I sifersr Bioft & a3 3 I U= f¥ABrer oft Bom, 3 AG TAT G? A Aol AYHA 3
offercll Jwan ¥t | w3

oft ctie1 gRI16 & Jiop ot &, &t A



31€RTET ABIGAT: IE IAT 38f 8

ofl TIIcI, YRIIG @ ORI B9IRI 3B S &l Slesl, TR AGol 31 $A W [EAD9rel ordl i s 25-30 Aol gl Akic dome 33/ Sl 3ol
BIsfEe &al, 3 SloIdl g AR ardl @, cifdbol # IRIA o1dl AASKI & b A 3¢l R A PO D) YUId A, FRDR 33 fIeRR B2 &b S 51 Sidi=it
I f3UIE 3mosht A TRI 591 33 FuE USIT B2 ¢l AT 3A U2 34 Acal 4 ot $Aama B2 Abar?

Aot ATl frPRT 3} e Har siik Jden YienBrdl st (off Bt Rreaer): RBaworw gk,
ofl IICL GRIIG & WS B2 D
SHRI PRANAB MUKHERJEE: The Report will be discussed. The House is supreme. So, it is obvious. ...(Interruptions)

offarell JAUHT Fa=IST & I <iie] 9115 3 Dol AIEsi b As Yool ol AT dictol P a6 9ft UST SIr Ao 2y 3 Al 3Muoft A A Dol 8l aret oft, aa
31U 3[UGIT AS Yl Ue ADel 2, i 3 Apol Dl dRll SR oft 3fie MUt A @l 3odlol freRR @2 &= &) 3 Pt se6ll &t dsoll arsdl & b st
UM U2...(RIaeie)

31eR18T ABIGAT: TIIc] i, 31U Jo Y, 353 dlctol Sifdry,
off eIl YAIG : 3ISIcbel i AfSCHH A SRAGT dI olal D]

ofierell 93T Fa=TST & usel #ff ordt AT

off eI gRIIG & & I8 Siololl AEAl § ... RIdeEal)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) €] »
3IERIST HABIGAI: 306 3U do SIY| JWAI Sl 31U 36l st D8

offercit oI FaarSt 3 ordl arsdt eft fob S Asticeit A F 521 areT @ Ast 3 2 g, 33 fopt s i Apr-crchl B P2 g 8 b sevoft efiz-
swefls are 9t oft Slpr-creht &5 3 3 MRl DBaon arad! g b R efiear aliz swoflar 6t s Sdieht 3t smagemar 8, J3 fie-swofts IcTT S
g 3) sAfere 3 Aeft 3 smeys 3 fop 3mu Pbaet $3chl ol Bl SWAD2, PR A A TARIUS B2 ¢ dl 9gd St aId 3, oidl oft b3 Al eft 53 e
ufsferfer 3 oI @l 3€Rol & feTe 3IU IURT Y| 3ol SIA UM DI Sid GOI Joldl, Al A& BRI gan faart auA clesn 3z Jor s ulf3erfer A
AIUA 311U, AS 3FAHIG SIALT U 4 3MUofl ard AT Dl § 3R 3 Y oI A6l Dl g

SHRI KAPIL SIBAL : Madam, Speaker I am grateful to have been given this opportunity to intervene in this debate. 3 e
Sit @I o auf I Sierdr ) #S! A6 3feled ot & b S/ Juen Sit g 9 xSt aldl 8 dal as....... * [ withdraw. ...(Interruptions)

MADAM SPEAKER: He is withdrawing.
...(Interruptions)
SHRI KAPIL SIBAL: I withdraw those words. I am sorry. ...(Interruptions)
31€AGT ABIGAT: 31U Jo SIIY,
oft @ftrer Rreaet: 3o sual 9rss figsT B2 fore 3)... (o)
31€AST ABIGAT: I8 3IUol 9I6G AU ol 33 3|
... (craeer)

SHRI KAPIL SIBAL: Madam, Speaker I am sorry. I apologize. I did not mean any offence to her. ...(Interruptions) a2t s 3
SId Aaciepl bl ar 36t eft, aRiifcs Jue it of @3 sk el b As IRPR YeerkR A ferd &



15.00 hrs.

7121 16 3 b Jfiesit & Ul Acer 3 16 sraraR @l it sRll 3RT usel & sRadR] i aal g &l Rl fob s sl o e & siie I siws &)
33 IR AGol DI 3T IIDIR DY DS SiierdR oidl off 6 fosh A 3 3 Ten? Feor D) sl ard wao o1 et siwr ol Brem 33 ag
At PIC 3 v fufeore wiser 3t s siiz S| fufeorer wisel &8 Al J6 Tal sRaaR! sz sciaqiford S 3 91 2l kit ciftbol IRPR BT DI
¥ T ofdl I b 891 siuofl | Storar 3 33T 2| IAD a6 fAusT B oldr cllel cfifdster 3 SR dictol el b *18 AP e &, 1 cra 76
3ol D3AS SR DI dleIell g3l 3 3l Seoll of[dAlol g3l 3, S fop Sl 2fiush Ruld 3 forxar & a8 ¢l avs A &l 3 331 W 8ft &3 dictol @1 oIS
3ilor ordl firen, aRiifep ot urt I oidt off) 3P @6 14 oravar @I St use Fd} &, Ioaiol sAlwI & &= e b F¥AIE Jcar 3 amor
usct Al B sIADT oIt usT) ... (REST) 3APB TG TR F3M? ... (RAEMeT) A 3oft a1 daol Sifde 16 sragaz B o Agel & ucel w2 e
3xdt srft A a9l Dal b $3dbora @2 ol dIfdd IRBIR Uil aId AGal i B3 3T AGe B gRI G Bl SToldl DI Jdl S| 3MMUol Bal fb AGal &
TcTol ofdl o) A B A AR {2 Agrel o1dl aetr 3 G1-6TS ABIol D PR B 3ol JId Dol I dHiepl ordl fore) ...(Aaeer) =T a6 3
3liz AToToftr Jua Sit of 3D w2 3 K1y sft fpen o 3fie 54 ASCIdDT DI AWPIC Tl 21 Al IS! AG 3 &b Po ol o ferw Agat ordl act e 3A
I AToTof 1T arsTORdt St of v UG ¢ 5 olerel f=m e fao

"Parliament is in Session. It is the forum in which these allegations should have been dissected. Unfortunately,
Parliament has not been allowed to discuss them. "

off forfdremia ga (sngst): &t 3 difery

oft wftrer Rrearer : 3oalor sisfsit 3 war e, sifere & sE)sh 3 ara s 2a1 g "I am, therefore, here to talk directly to you to whom
Parliament and all of us are responsible." arsieft Sft o 316t wal 5 s Vit ard, Vit aat sz Veft seerar 6t axt A6 e A Ager 3
f&Tporel Bloll dIfdv) PR Agol bl PIAE ®I §6 bl SIIAr 3, Acal Bl DRIAE! dclol oIl 3l Sl 3 Al Dal IRPR 3R ARG 36l aId Ta
3k it PRI ¥ MUKl AG {Selel arsdr § b Areloll AU Sit of el b Sit Adenford swelifsdist &, 0 3ADb Racw ufscrpedl dierd & &
TSI g fop fopt aft Jidenfore spelifd) b Raemp ufdermed! dicton sier 3, BRI Sloll ofd a3 I3 A6 3 fob 1 weadt 2002 ot dscrd! ois
33l 3R 3 TR B3MT? 3 TP Uspelc IR UISA ATEd ol fOIpIet 3IiR AR ARSI DI ST RN fepol 15T, 3 AR O 3= Pifore: Asa
o 9iot, ue], forzaape dist, W dion siiz 336t aen ferar sem - "What does one do when the culprit is the CAG?"

& Juen Sft A ugolr arsdr g oo smu 3 AR A} off) sMuDl VAT odl ool b MUl IRDR MpHD AD A Austt @I Iecidor w2 2
3)...(cxaet) 96 9 MUD! 3A A AGAA oldl 83 ... (AdeeT)

off IIc omssIarst g3al (HPTeUR): A Ufda Sft dlot 37...(=aaerer)
3TEALT ABIGAT & 31U Jo SIY)
&€ (azmor)

off wftrer Rreaet & 3 smudt 3pft aarsHen 6 ufsa Sit dlor &) 3A AR AlAcITel SIT WIS 3 &) Ioalol THw2 Ared ot g frxdl, o smuot
UG ©2 Jolidol, PRRI 6 smud! uar ad sme 6 sm.dt. dfda sl 3| 3saiar war - "My office provided Shri Pandit with available
documents and also arranged for him to see one of the 150 aluminium cassettes imported by us." 2sm sicft ot @@ fide
SIRRICA 3R Ufdd @ e sl smud are & ol b s ufda ot 3)...(cemor), 3ot Rt 3 feram fas "A perusal of the
booklet by Shri Pandit reveals a single point agenda to malign the CAG and wide sections of the Press who made critical
observations of the Defence establishments." & sma @2 32 & sz smudl DR B2 & oft) St walfea JEa vordle & dwodlor
Qy...(cxaeror) Jerar urct, soweol D12 oft.. . (=aEner)

31€RAGT ABIGAI & 3T Ficfl Sft B dierar SifSng,

a€ | (caaerst)
SHRI KAPIL SIBAL: Madam, they are not allowing me...(Interruptions)
3IERIET ABIGT = 31U Hcf} Sl b are Jfory,

€| (cguren)

off ooftrer RBroeret : 3PR 31U aKd ofdl Joidl, Al DA A DY WIS, (raemer) This is not fair...(Interruptions) #dicn, PR 3mu &gz
@I sieBRI G, Rt di A dieidl @I sieBRI &, Sld-Sid 506 T el DidieRIgoIel JIel¥EIel U ST Dol DI, Ad-Id Soalol IR
e & su! aATeT A1EAT § 6 3T Ip3t BA I 96Tl EIT ASCA BaHlGT of Bp Ufeorer AYer BIE 3t stefl).. .(=aawrer) ad s DI of
33 U2 fewuft &6,



"BJP said today that it was perceived — the Commission — as anti-Hindu and a danger to the federal set up."

SIq fefs] Ared v sciaerel DR A 3l 3oelel forvi fdpar b SR ¥ sciaeiRt @l 3l fpan se aeft ool s ABT DI a9 MMPID
T3ID A 3oIb dI2 A WRoldT A Dal| AT A Dol Bl AT AS & b As A3t 3 b 3 PIS IHAD ANDI ofal [SHTal aIfde| cifchol 3PR
3y diordt o1 sy sferar S At diordt adten gt 2den e Bkl 3 F)...(SIaea) 3 $o8iol Bal. .. (RIdeioT)

MADAM SPEAKER: Nothing else will go on record.

(Interruptions) €/
MADAM SPEAKER: All this will not go on record.

(Interruptions) €/ *

oft ftrer Rroae & 3 v BI¢t 2t a1 waon araar g Sit 2ftesht 6 fedié 3, 3 wrser g 1 a6 aga &l dscayt 3| 176 w31s @ 3iidbsT 3oalol
f&= 3) 3ediol sl AP A &= 8 1,76000 w35 @ Sit sfiwst &, 3t 36,993 IS, (RM@uet) 31U PR S dictol oldl dol dl f3de 1
aciefl?...(=aeror)

31RAGT ABIGAT & DIUCT Sil, 3T $eR BSA B,

oft @ftrer RBreaet : 36,993 31s... (aaEior)

SHRI YASHWANT SINHA (HAZARIBAGH): Madam, I am on a point of order.
MADAM SPEAKER: Which is the rule? First tell me the rule.

SHRI YASHWANT SINHA : This Report of the C&AG is before the PAC. Does it lie within the jurisdiction of the Minister to
discuss the merits of that Report in the House? This is my point of order This is already before a Committee.
...(Interruptions) He cannot pronounce on the merits.

MADAM SPEAKER: Please sit down.

...(Interruptions)
MADAM SPEAKER: Show me the rule.

...(Interruptions)

SHRI KAPIL SIBAL: Madam, I am not going into the merits; I want to make it clear that I would not like to say anything on
the merits of the CAG report; I just want to give the breakup so that the hon. Members of the Opposition are informed as
to what the facts are. Rs. 36,993 crore is attributed to the spectrum that was given beyond 6.2 MHz. Now, during the NDA
regime — this is in the Report — I am not saying anything; according to the Report...(Interruptions)

oft Ttonrer Riz (enfSrmarc): et wdican, ga Sidi=ft uz a1 248 8, ¢ Sft Jdagw w2 ol & 24 ... (@)
MADAM SPEAKER: Please sit down.
...(Interruptions)

SHRI KAPIL SIBAL: The C&AG has himself calculated that spectrum given during the NDA regime beyond 6.2 MHz cost the
nation Rs. 12,214 crore. That is the loss to the revenue that the NDA regime caused according to the C&AG, not according
to me. It is a fact....(Interruptions)

SHRI HARIN PATHAK (AHMEDABAD EAST): Are we going to discuss 2G Spectrum or JPC? za aidizft uz sga1 @39 smu Sidizft
02 |ifere) ... (aaeer)

oft ftrer Rrewet & & Aiet a1 ... (=M@ue)

oft af¥e1 urow & S ¢St A W Tal et & Al Srdif =il Jerrs? ... ()

oft wftrer Rreaet: 3ot sjseran: &t ara od sAfee # Fuse B2ell ABAT ). . .(RITEeT)

MADAM SPEAKER: Nothing will go on record.



(Interruptions) €, »
3IEIST ABNGAI & 31U Rl ITS 3l 318 37
€| (caquren)
oft wftrer Rreaet: fiusht &t Bl 3 ws Juse 8 6 12214 35 @1 @1et sol cisit &t asis 3 331 . .. (el
SHRI YASHWANT SINHA : What are we discussing? ...(Interruptions)
SHRI T.R. BAALU (SRIPERUMBUDUR): Do not be panic. There is a lot more. Do not be panic now. ...(Interruptions)
SHRI HARIN PATHAK : What will these 20 Members in this JPC do? ...(Interruptions)

SHRI T.R. BAALU :You close the discussion now. Everybody is agreeable for this JPC. All are agreeable for it. &€}
(Interruptions)

MADAM SPEAKER: Nothing will go on record except what the hon. Minister is saying.
(Interruptions) €] »
3TEAGT ABIGAT & 31U IS SIS,
€| (cauron)
MADAM SPEAKER: Hon. Minister, please speak on the JPC.
...(Interruptions)
MADAM SPEAKER: He is speaking on the JPC.
...(Interruptions)
SHRI T.R. BAALU : Let us wind up this discussion and go for voting. Why are you being panic? ...(Interruptions)
31€R181 ABIGT = 31U J0 SSY| 36Id! dictol SHfIg;
€| (caguren)
MADAM SPEAKER: He is speaking on the JPC only.
...(Interruptions)
MADAM SPEAKER: Nothing will go on record.
(Interruptions) 4€; *
oft witrer Rreaer: sterarR U2 ard &t 3 ... (o)

31eR18T ABIGAT + A Jo 918 3| TlicL Sit, 3 3 8ft Jo SISy

5€ | (ceraren)
ofl CIIeI YRIIG & 3reRIg] ABIGR, IR YA 3. (RIqeier)
3re=1gl AgIGA | 3pft yzama s difdie, 362 dictal difsry,

5€ | (czraren)

ofl CIICI YRIIG : ABIGAI, DBaICT DI S0l &l IR, TellSAIC 3l 313, DAt Pl Sl Dl SifSTe 3R w63 §g B, ... (raemet)
31A8T ABIGAT & 31U Jo SIISY|
3€ ) (cauren)

31E18T ABIGAT & 31U IO SIS



€| (cagquren)
31€=AGT ABIGAT & 31U Jo SIISe| ST MU ASo1, Ad I8 A9l
G€| (cgermet)
MADAM SPEAKER: Nothing will go on record.
(Interruptions) €/
3TEALT ABIGAT & 31U I SIS
&€ | (corerret)
ofl eI YRIIG SR R0 BT, PaIcT Youfda 2ofl, e ordl Bk, oRIrI o1l ot warct yenfi Siofl, ®1S e ordt B, ... (Riaret)
MADAM SPEAKER: Nothing is going on record. Nothing will go on record.
(Interruptions) €/ *

31EALT AANGAT & Divet Bract Sft, smu e, You please address the Chair.

SHRI KAPIL SIBAL: Yes, Madam.

I merely wanted to point out that according to the calculations of the C&RAG, because Sushma Swaraj Ji asked a question as
to why Mr. Raja is in jail if he has not caused loss. So, if the BIP is responsible or the NDA is responsible for the loss, then
who should be sent to jail? We must ask them the question. They must tell us. Now, Madam, let me tell you a fact which,
probably, this House does not know. Right from 2003 to before the 3G spectrum was auctioned, till that date no company in
this country has ever paid for spectrum. No company in this country has ever paid for spectrum....(Interruptions)

MADAM SPEAKER: Please just confine to JPC.
...(Interruptions)

SHRI KAPIL SIBAL: Now, they do not want to hear this. You do not want to hear this. That is why, you avoided the debate.
...(Interruptions)

MADAM SPEAKER: Mr. Baalu, will you please sit down?
...(Interruptions)
SHRI KAPIL SIBAL: Let me just inform you....(Interruptions)

MADAM SPEAKER: Mr. Baalu, please sit down. Please take your seat.

...(Interruptions)
31eAGT ABIGA & 31U I SIS,
...(Interruptions)
31€RTET ABIGT = 3T TRl WS 3, 3T AG SIS,
€| (caguren)

SHRI KAPIL SIBAL: Madam, the point that I was making was that if the argument is if Mr. Raja gave spectrum free, he is
the criminal. But if their Ministers gave spectrum free, it does not matter That is the argument that is being
made....(Interruptions)

Please understand. ...(Interruptions)
MADAM SPEAKER: Nothing will go on record. Except what the Minister is saying, nothing else will go on record.

(Interruptions) €/ #



MADAM SPEAKER: Please sit down.
...(Interruptions)
MADAM SPEAKER: Nothing else will go on record.
(Interruptions) €/ *
eI FAXGA & Dfvet Bract Sft, sma e, You please address the Chair.
...(Interruptions)
3IERIGT HABIGAI = ©IIc] YRIIG Sil, MU do SIS a8 les ofdl d2 28 &)
Mr. Minister, are you yielding?
SHRI KAPIL SIBAL: No.
MADAM SPEAKER: He is not yielding. You please sit down.
...(Interruptions)
SHRI KAPIL SIBAL: Because some facts have never been brought to the public domaina€|

SHRI JASWANT SINGH (DARJEELING): Madam Speaker, I am very grateful to the hon. Minister that he has yielded. He is of
course perfectly free to say whatever he wishes to and put across to the House and whatever his viewpoint on the subject
is. He is a learned Member of the House and he brings a great deal of legal understanding and experience.

We are discussing a Motion that has been moved by the hon. Leader of the House. The first item in the Motion is to
examine policy prescriptions and their interpretation thereafter by successive governments. I had once in a private
conversation with the hon. Leader of the House submitted that let even those days of NDA Government from 1998 be
examined. What we are discussing is the contents of this particular Motion moved by the Leader of the House. While
moving the Motion the Leader of the House as also the Leader of the Opposition spoke movingly of the total atmosphere of
the Parliament and how the previous Session had got debilitated for various reasons.

CHAUDHARY LAL SINGH (UDHAMPUR): You are responsible.

SHRI JASWANT SINGH :I am responsible? Must be. But I personally feel...(Interruptions) No doubt, Madam, I am part of
the total community. When an hon. Minister of the UPA most sadly was arrested, somebody asked what my views were.
The same Minister had worked with us in NDA. I had then said quite honestly, which I repeat, that I am immensely
saddened, I am extremely saddened because if a member of my community to which I belong — and this is the community ,
to which I belong — is arrested, somehow I am also diminished. This is what the Leader of the House and the Leader of the
Opposition have also said.

I appeal to the hon. Speaker and the Minister just as a matter of procedure. I am not scoring a point. He alleged that the
Government had no chance to comment on the CRAG's Report. This would be factually incorrect. Because the C&AG
procedurally, is required to submit the draft report to the Ministry for their comments before it is made public or even
presented to the House. Once the comments on the draft report are received, then the C&AG responds to them also.
Therefore, for the hon. Minister to say that he had no chance to comment, is perhaps overstretching the point. He does
overstretch. I may appeal to you, Mr. Minister that the Parliament is not a legal body; it is a legislative body. There is a very
real but subtle difference between the two....(Interruptions) If you just let me finish, I will not take your time.

Therefore, I appeal to you Madam Speaker that the discussion is on a Motion moved by the Leader of the House. I request
you to please keep the discussion limited to that. Of course, the Minister is free to appear before the JPC with whatever
charges he has to make and say whatever he wishes to say. But now is not the occasion to do so.

SHRI KAPIL SIBAL: I am deeply honoured by the advice given by my senior colleague.

I would not have brought any of these issues before this House but for the fact that the distinguished Leader of the
Opposition deviated from the Motion that was sought to be passed. She talked about the Commonwealth Games, she
talked about CVC, she talked about bhrashtachar, she talked about coalition. All that she talked about and that had nothing
to do with this Motion. Therefore, I am duty bound to respond.



31ERAGT ABIGAT & 31U Jo SIS Sl Si 3ma ARy,
€| (cuaeron)

SHRI KAPIL SIBAL: She attributed to the Prime Minister a statement that the Prime Minister never made. The Prime
Minister at no point ever has said that this Government has ever compromised with corruption. At no stage, he has said
this. He only talked about the compulsions of coalition politics, like you had. As you remember, the defence portfolio was
kept for somebody else. You also know for a fact that the environment portfolio at that time was also given to a coalition
partner and he is sitting next to me. During your time, you know very well that the railways portfolio was also given to a
coalition partner, who is with us now and was with you then. So, certain portfolios have always been, and these are
common to all, given to coalition partners and that is all that the Prime Minister was saying because the Government of the
day can decide on what Ministries they want and what Ministries they do not want, but the individual Ministers have to be
decided by the coalition partner. That is all that the Prime Minister said and you said that he has said that he compromised
with corruption. Is that a fair representation of what the Prime Minister said? I take strong objection to that. I want to put
the record straight.

Then, you said that I have talked of a zero loss without even reading my statement. What did I say in the statement? I will
place it on the table of this House. I said that the policy of the Government, which was initiated by the NDA and proceeded
with by the UPA-I and UPA-II, was that of first-come-first-served. That was the policy - st sien, 33 3 QY ...(Interruptions)

off arordd Rreal : o= 3 317

oft oftrer Rrearet & Sl 3R 3 $ QY ...(R@eIrer) $AHT YF3I MUl &t B eff ... (RIeL) A6 931 3muol &t B eft...(=m@emer) This was
the policy of 2003. So, Madam, I said that if this was the policy of the Government, there was no question of an auction.
You cannot have a first-come-first-serve policy and also an auction. You can either have a first-come-first-serve policy or an
auction. So, the C&AG has presumed that had there been an auction, and then he interpolated 3G prices as 2G prices and
said that this is the kind of presumptive loss that would have been caused. That is what he said, and I said that since the
question of auction does not arise and since spectrum ...(Interruptions)

MADAM SPEAKER: Nothing will go on record except what the hon. Minister says.
(Interruptions) €]

SHRI KAPIL SIBAL: I said that since the question of auction does not arise and since spectrum was always given free, the
question of a loss does not arise. That is what I said. ...(Interruptions) Now, let me tell you what I said because I have the
transcript of what I said. The problem is that this is a nation of sound bite politics. This is what we believe in. I will show
you what is it that I said. I said that 'by analyzing the presumptions of the CRAG, I brought the loss down to Rs. 17,755
crore.' ...(Interruptions) Then, I said ...(Interruptions)

off ofizst oz (afermm): d Sict 3 o=it 37 31y B SAssy, ... (aeoT)
oft ftrer Rreeret & 3 3pil g g

Madam, what did I say? I brought down the so-called loss by assumptions that we made to Rs. 17,755 crore. Then I said
'but actually the loss is nil' and I will tell you how. What was allocated was 4.4 MHz as start up spectrum for which there
was no charge — neither in 1999, nor in 2001, nor in 2003, nor in 2005, nor in 2007 and nor in 2010. The TRAI's
recommendation throughout — in October 2003, 2005, 2007 and on May 11, 2010 — says right from 1999 that 4.4 MHz is
start up spectrum. It comes bundled with the licence. That is what happened in 2007 also that 4.4 MHz of spectrum was
given to every licenceee, which was bundled with the licence. Nobody ever charged for it right from 2003 to 2007. So, the
question of loss does not arise because there was no question of an auction.

It is because there is no question of auction. What is wrong with it? &€} (Interruptions) The Leader of the Opposition said
that : "I had said Nil loss". ...(Interruptions)

SHRI YASHWANT SINHA : Do not drive the JPC. ...(Interruptions)
oft s1ot91 Riz (Irctom): s6l 951 IPosel 3l & 3iR A Do 3 6 o gau &t ol 3 ... (o)
off forfdrepia gd : 31t uise sifw 3ns? 3 ... (ugurer)

3TEALT FABIGAT & 31U T oid2 32 UST ol TAIsy|



&€/ (uaatrer)

off forfdrepia <& : Us PieT Us orper P Ust ofeR 964, Tt of. 2 w2 g It states : "Where allegations are made in the House against a
particular political party, the leader or the Chief Whip of that Party or Group in the House is permitted to make a statement
in regard theretoa€}"

31EAGT HBIGAT & 31T ] ol 312 UST oia TAIZY;
€| (caguren)
SHRI NISHIKANT DUBEY : It is on page no. 964, paragraph two from Kaul and Shakdher. ...(Interruptions)
SHRI YASHWANT SINHA : If he is trying to level allegations, then he has to give advance notice. ...(Interruptions)

SHRI NISHIKANT DUBEY : Yes. It states : "Where allegations are made in the House against a particular political party
a€\" ...(Interruptions)

SHRI GURUDAS DASGUPTA (GHATAL): If everything is right, then why did you form the JPC? ...(Interruptions)
SHRI KAPIL SIBAL : I have never said it. I have quoted from the transcript. ...(Interruptions)

SHRI YASHWANT SINHA : Madam, I will request the Leader of the House to take back his Resolution. We do not want it.
...(Interruptions) 1t is not a charity that they are giving us. It is not charity. ...( Interruptions) @ a1 citer =&t uz sfiza axier 23 7

SHRI NISHIKANT DUBEY : He is making an allegation against a political party. ...(Interruptions)

SHRI YASHWANT SINHA : We do not want this JPC. ...( Interruptions) o1$ #icicra oidf 2, ...(=xemar) The present Minister has
already come to the conclusion. ...(Interruptions)

SHRI NISHIKANT DUBEY : He cannot speak like this. ...(Interruptions)

off forfdria gd : dican, ol e B 11.2.1967 3 st &t as #feisr 8 11 waadt, 1967 I 33 g3 &t siiz i b Ag Fieier 3 foo
feptt oft uiferfeaper urdt & Raew sy @IS wlerliolet ofdl ool Add & fdotl [l SirelpRt & a1 usiorel b S Il 3AD! 31yd D, dslt as
1o Stest Ag 11 weadt, 1967 &t ieier 3

SHRI PRANAB MUKHERJEE : Madam, I would like to request the hon. Members that this is a consensus Motion. Myself and
the Leader of the Opposition just explained the background as to what happened before it. A lot of background work was
done before taking this initiative, and a lot of consultations took place. Therefore, in that context we explained that this
should not be repeated, namely, the unfortunate event that happened during the Winter Session. Hence, we collectively
decided to bring this Motion for adoption because it is technically required. The House can express its decision on a
substantive Motion, and the normal practice is that it is being adopted with a very short discussion only. There is ho scope
of any elaborate debate or discussion on this.

But unfortunately, it has happened. Therefore, my request to all the hon. participants would be that they should talk about
the JPC itself and also its Terms of Reference.

SHRIMATI SUSHMA SWARAJ (VIDISHA): Let Shri Kapil Sibal know that. ...(Interruptions)

SHRI KAPIL SIBAL : I deeply respect what the Leader of the House has stated. The reason why I said what I said was
because I wanted to place before the House as to why the BIP did not want a debate. Had there been a debate, all that I
have said would have been before you. ...(Interruptions)

MADAM SPEAKER: Now, I give the floor to Shri Rewati Raman Singh.

SHRI KAPIL SIBAL: Therefore, I commend this Motion to the House, and I thank the hon. Speaker for allowing me to
intervene....(Interruptions)

oft 3R .12 i1s ueer (aisr): Jretofler srevigt w1dican, MBSt Suferll 61 SIoIIvIG W1 I 33lT? Sof Hlclcl 3t a8 Gt oI 28t ... (=aeer)
MADAM SPEAKER: Nothing will go on record.
(Interruptions) €] »

3TEAGT ABIGAT & 31U JG SIS,



3€| (caerror)

off Yact 231v1 Riz (ScmeEIGE): srevist ABIGR, 3 TUD! €oRIAIG Sl & b 3MMuot 53 Asrayul yzdra W dietol &b fore sefst ¢t 3

HAEIGAI, 3MIS1 33 Aol 3 b Byl fdog U2 v Ydra Rn &) Sl & s1c61 B a 3 JXDR of Ao &b &, cifcbel 3 U2 Sl I8A &lol el
3, a8 391 9Tsl ofdl Wl 33 &) 3R gfi 3 o1 a1 ur 28T e fp =i ws Al 38 37 Sidied b St dlol & wie s Tt aldl, a9 dl S o 3|
P& 3 & o A o1dl ot aifdy) A 3AD! Be 3 8, o8I0l DBal 3| ST 312 BRI P oI SAD HU2 oA P9l B2 38 3| T6 28 3 b qal soalal
guctl fopan, 3 g 33 8, 3odiol auc fovar auct bl fovanr, Srdixfi stia weft diesft 3 off st 2t 28 3 vicl Sft awrE S 23 8

15.43 hrs.
(Shri Francisco Cosme Sardinha in the Chair)

Fcft Sft, 3 MU D 3IE[E eI, 3 2Hiusht Ul uz ABHAA & = o1l &, cifdbol MU AMTSIforD FU I U Adeford Jiell U2 B oIl dictell
13T eIl 3Uol FHAI SIcTb2 FRIGT DI 9101 Dol DI DI el 3 3T 3pft Dlc B2 32 9 b IeR P clisil of oft fpen 2| foven 2 Al @=r adl stera
D1 3 8t BIBN? 337 A3 bl A 3MUD! AdSIID FU A oIl Dofl AMfSY) Az A MU 3MEJE 3 o5 St Adenforas Azeme &, o1 w2 fopdt sft urct
DI FHCI Dot DI DIS ST oldl 3

FBIG, YUId GIcl of Pbal b 3pft aare usft Sor 3t Sit gam, ®dl 3w RdieoreT 6t of 8l S| $1d P SIS BT el 63 AT &l sm 3 3
31 Rdifeorer s Sor 3 wsft ol 8 Awar 3) Al Yoid Bt SIS sid A D2 ekt G I aw wgd sed 3 Mot uSKRit Jor @ Fare §
&=, cifdper 331 usRft Sor 3 yoirdd, e 3l o1dl,

T8l W2 3PR It of dair fopen dl 9 arsnfaes e 3l $ft aai Yoidife[e a3l 3 ATDR Toil 3, cifdpor 3l oft aat sRIch urae Fiferct & uret 3
frferct St anaddl 3, adt 358 B2l usAT 3 MU b off YeIT B2, SMUD! T B of Alolol DI BRUL S 3| MU 5ol MR vd sperdt sngaft
g, uithamic ordl aclt A smuor @E dier fGar fop dar Faer wat oft Go1 &1 Awar 3, A6 WA 3l oldl ol ... (aue) yuE ST of Wws
et ... (Iaeion)

SHRI PRANAB MUKHERJEE : I did not say that here it would happen. What I said was: "Historically, it is true that when
democratic institutions fail to function, extra-constitutional authority may come." I did not say that here, there would be
military rule.
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...(Interruptions)
MR. CHAIRMAN : No comments please.

...(Interruptions)
MR. CHAIRMAN: Please speak when you get your time.
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SHRI SUDIP BANDYOPADHYAY ( KOLKATA UTTAR): Madam Chairman, I rise to support the Motion for appointment of a

Joint Committee. It will examine policy prescriptions and their interpretation thereafter by successive Governments,
including decisions of the Union Cabinet and the consequences thereof, in the allocation and pricing of telecom licenses and
spectrum from 1998 to 2009; it will examine irregularities and aberrations, if any, and the consequences thereof in the
implementation of the Government decisions and policy prescriptions from 1998 to 2009; and it will make recommendations
to ensure formulation of appropriate procedures for implementation of laid-down policy in the allocation and pricing of
telecom licences.

I had the privilege to attend all the meetings of the leaders of political parties which were called by the Leader of the
House, Shri Pranab Mukherjee at least thrice and by the hon. Speaker twice. At that time it was discussed that this
proposal for a JPC be tabled on the floor of the House and I particularly said in the meetings that let us hear Shrimati



Sushma Swaraj, who is a very good orator, and Shri Pranab Mukherjee, and then a decision be taken about the formation of
the JPC. Ultimately, it was not accepted and the whole Winter Session was disrupted. It is a matter of shock which would
haunt us every moment. But ultimately with the intervention of the hon. Prime Minister, it has come up.

We should know that the total number of telephones now operating in the country is more than 723 millions. In the
targeted plan, the target was 600 millions to be achieved by 2012. But that has been already achieved. It is due to tough
competition. The competition that exists is so tough that automatically corruption will take place in such cases. So, the
question of corruption has come up.

We are the second largest partner of the UPA-II Government. We want to assure that as a partner of the Government or as
an ally, we will not ever be the cause of embarrassment to the Government so far as corruption is concerned. We are firm
believers in the principles of honesty and transparency, basing upon which the Trinamool Congress was born and we are
proceeding with our head high always. We do not want to take anything with the Government though we are the partners.
We want to contribute our ideas at a small level according to our capacity to strengthen the UPA-II Government.

So, as a partner, we want to make it clear on the floor of the House that we never became the causes of embarrassment to
the Government at any stage or at any level nor even we want to make it so.

Madam Chairman when this JPC will be set up and the 2G scam issue will be taken up, we have a very few proposals which
can be taken as terms of references.

The hon. Member, whom we have nominated to the Committee, will certainly go and place them before the Committee.
The major issue can be placed on record. We want to submit it here to be taken into consideration for induction in the
terms of reference. The spectrum which was allocated at vastly under-valued prices and some companies seem to have an
inside track on its development. In addition, the decision not to auction 2G spectrum and to maintain the same entry fee
since 2001. This is one of the major issues which have been transpired.

My second suggestion is on the causes for alleged revenue loss by the above decision.

Third comes the point on the alleged advancement of the cut-off date for receipt of applications and the grant of licence to
ineligible applicants.

So, these are the few issues which we, at the primary stage, want to keep on record that this can be taken up in the
terms of reference when the Committee will start functioning.

Madam, we fully believe that though it is late, yet we were totally in favour of formation of a JPC. Even in the
meetings of the All-Parties’ Leader Forum, we categorically said that the Trinamool Congress, as a Party, is a very
transparent Party and our approach is always to expose the corruption. What is bad is said to be bad. We do not want to go
for any compromise with any types of corruptions initiated by any party or any person at any level.

Madam, one person may be bad for which a total political party cannot be blamed as a corrupt party. Sometimes,
mistake of one individual can cause damage to a total political party. So, in any way; it is to be taken into consideration and
the JPC's purpose should not be that those who are representing from the Opposition will only try to catch the Government
and the Government will try to only hide all the faults and all the charges of corruption in a negative manner. That should
not be allowed to be held. Let the investigation move with transparency and with very open mind and let the truth come
out. We believe that this should be a precedent and this JPC should create some examples in the history of parliamentary
democracy by which people will really realise that formation and functioning of JPC can certainly produce some results.
That can enlighten and can give relief and benefit to the common people of the country. Let this country feel that the
Parliament has positively played a major role when such types of vital and crucial issues come up for the interests of the
people. We fully endorse the announcement of the JPC in connection with the Ministry of Communication.

SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): Madam Chairman thank you very much for permitting to speak on the Motion
for appointment of a Joint Committee to go into various aspects of telecom licensing.

Madam, when the Leader of the Opposition was speaking, she was talking about certain things regarding the last Session
where they were not allowed to run the Session and the Leader of Opposition was blaming the Government for not allowing



the Session to go on.

I would like to say one thing. The Winter Session was not held. No Business was conducted in this House. But there was a
heavy offensive on one man who is our man. Without knowing the facts, without going into the merits of certain reports, he
was accused. The report was leaked. All the leaders of the Opposition who are here started accusing him, abusing him in
the public. Had there been a discussion held in this House, as was suggested by the Leader of the House, we would have
come to many conclusions. I can even say the three subjects which we have selected for the JPC would have decreased or
even increased. But there was no discussion. He was accused and abused. There was an offensive by the media, by the
leaders of the Opposition and by the other party Members. He had no opportunity to explain his position. Even the
Government was not given an opportunity to explain its position.

Madam, I have great regards for the Office of the CRAG. Like any other constitutional authority or office, the C&AG is an
authority created by an Act of Parliament. But the Opposition took an opportunity based on the leaked report to attack the
Government, to take political mileage over the Government. That is not fair. As I said earlier, I have great regards for the
Office of the C&AG, not for the person occupying the Chair. It was leaked. It should also be gone into. This Committee
should go into that aspect. It should be added in the terms of reference of the JPC.

Secondly, I want to make one more observation. When the Leader of the Opposition was speaking, she also talked of the
observation made by the Supreme Court. Madam, I can say only one thing. If an adjudicator becomes a prosecutor, there
ends justice in this land. If an adjudicator becomes a prosecutor, there is no scope for the common man to get justice. If
they are approving it, then, that shows the mindset of the Opposition. So, with these words, I support this Motion.

SHRI BASU DEB ACHARIA (BANKURA): Madam Chairman, we are against disruption of the House. The House did not
function for the entire Winter Session. From day one, you can remember that we have been demanding the formation of the
JPC. We do not always demand the formation of a JPC. In a very rare case, Members of this House demand the formation of
a JPC.

There had been four JPCs in the past. I can remember that in 1987 the House could not function for a number of days.
When the entire Opposition had been demanding the formation of a JPC to inquire into the Bofors Scam, the House could
not function for several days. Then, in the 1990s when there was the stock market scam by Harshad Mehta, for many days,
the House could not function. We were in the Opposition. We had been demanding from day one a JPC. We said that unless
a JPC was formed, there would not be any proper inquiry into all aspects. A JPC does not inquire into one aspect but the
entire aspect of corruption and the scam. When we were in the Opposition, when there was the Tehelka exposure in
respect of purchase of coffins for Defence, when the NDA was in power, the House did not function for many days.

But the NDA, at that point of time, did not constitute JPC. This time it is not only the question of the scam of Rs.1,76,000
crore but it has its wider ramifications and that is why we, the entire Opposition is demanding JPC. Even the Parties, who
are outside this Government but supporting the Government, are also asking for formation of JPC.

What was our argument? The argument of the Government was that so many agencies are enquiring into this scam, the
CBI is enquiring, the CVC is enquiring, the Enforcement Department is enquiring and PAC is also examining it, so where is
need for JPC. In the past also, all these agencies were engaged to enquire and examine whenever there was a case of
omission and commission. But Government agreed to form JPC. Why in this case, the Government was so much obdurate?
Why there was obduracy in agreeing to a proposal made by the entire Opposition?

The proposal of the Government was not only for a debate. We are not afraid of a debate. We know the House is for debate
and discussion. If there is no debate and discussion, what for this House is there? We are not afraid of debate on this 2G
spectrum scam. But a condition was imposed that along with the debate there would be voting to know whether the
majority of the Members of the House are in favour of Joint Parliamentary Committee or not. We are against that, we are
not against any debate.

The House did not function because we are accountable to the people; we have been elected by the people and we are
here to represent the people; we are here to raise the important and urgent issues, issues concerning the people of our
country, but we could not get any opportunity in the entire Winter Session to raise the people's issues in this House. Who is
responsible for that, as if the Opposition has demanded JPC and the Government is not agreeing to form JPC?

Today, the motion has been brought before the House. Had the Government brought this motion in the first week of Winter
Session, this entire Session would not have been wasted. Who is responsible for that?



What is the argument of the hon. Minister? That there is no corruption at all, there is no loss of revenue. As if presumptive
revenue or presumption loss or notional loss is not a real loss. He stated in a Press Release:

"The criticism of large revenue loss has received a great deal of attention in the Press because of the size of
the loss stated by CAG. This estimate is based on the assumption that spectrum should have auctioned or sold
in some other manner which would have fetched the Government the highest possible pricea€}"

"&€|However, the logic underlying this estimate is completely flawed. Government policy is formulated with a

Il

view to maximize public welfare3€|

MADAM CHAIRMAN : Acharia Jji, please come to the subject; come to the JPC.

SHRI BASU DEB ACHARIA : By selling spectrum at the price of 2001 level is a public welfare. I am coming for justification
of JPC why we have been demanding JPC.

MADAM CHAIRMAN: The Minister was also justifying.
SHRI BASU DEB ACHARIA : He further says:

"&€}and not merely to maximize Government revenues."

MADAM CHAIRMAN: Please sum up now.

SHRI BASU DEB ACHARIA : If there is no Government revenue, how can there be public welfare? The Prime Minister has
also given strange argument. What is the argument of the Prime Minister? It is because of compulsion for 'coalition
dharma’, the Prime Minister remained a silent spectator for the entire period, even though he was aware of the corruption
which was taking place. In 2008 itself, our leader in Rajya Sabha, Sitaram Yechury wrote to the Prime Minister apprising
him what was happening at that point of time. Gurudas Dasgupta also wrote two letters to the Prime Minister. Today, he is
talking about 'coalition dharma' compulsion....(Interruptions)

MADAM CHAIRMAN: Please wind up.

SHRI BASU DEB ACHARIA : Where was that 'coalition dharma' when 61 Left Party members were extending external
support to UPA-1 Government? And our demand was not to sign Indo-US Nuclear Agreement. But he forgot at that point of
time the 'coalition dharma'; he went ahead with signing Indo-US Nuclear Agreement. So, after one month, after wasting
time of entire Winter Session, now the Government has agreed and brought a Motion to form a Joint Parliamentary
Committee. It is good. I thank the Government and I sincerely hope this JPC would definitely not only inquire but also, as is
its terms of reference: 'procedures for implementation of laid down policy in the allocation and pricing of telecom licences',
all these aspects would be examined by it and it will present a Report to the House from 1998 onwards.

SHRI PINAKI MISRA (PURI): Madam Chairman; I need hardly state at the outset that I rise in support of this Motion for the
appointment of a Joint Parliamentary Committee.

We heard the Leader of the House today introduce the motion. He gave a very statesman-like preoration. The Leader of the
House said that when the Executive and the Legislature abdicate their responsibility, there comes about a vacuum and in
that vacuum you will find certain other powers rush to fill in, whether they are constitutional powers or extra-constitutional
powers will attempt to fill this vacuum. In that context, he mentioned Maoism. But I want to draw the attention of the



House to something far more important.

The other day the newspapers, when this entire issue began in the Supreme Court, reported an observation by the
Judges of the Court. When Dr. Subramanium Swamy was addressing the argument, the Solicitor General of India during his
arguments, the Solicitor General of India made bold to say that the Prime Minister is an honest man. Dr. Subramanium
Swamy endorsed that, and the Supreme Court, that is what the newspapers said, sarcastically said, that "we do not need
your certificate that the Prime Minister is of good conduct. The petitioners are in the case giving a certificate to Prime
Minister of good conduct". This pains all of us. An Institution like the Prime Minister of this country is the object today of
some decision, the object of some ridicule before another Institution under the Constitution. This reminds me of what
happened in 1994, 1995 and 1996 when another Prime Minister thought that he was being too clever by half, by implicating
his Cabinet Colleagues in the Hawala Scam. Similarly there was a vacuum because the Executive was emasculated, the
Legislature was emasculated and therefore what filled the vaccum was the Judiciary which went rampant and the Congress
Party took eight years thereafter to recover and come back to power in 2004.

I would like to remind the Congress benches that when they have acceded to a JPC they have done the right thing because
there is an internal corrective mechanism that this House must bring into play. If we do not want any corrective mechanism
to kick in and come into play, it is best that we self correct, otherwise there are enough forces in this Constitution as well
as outside the Constitution who are only too willing and able to correct us. The Government has been less than gracious
because I think the hon. Leader of the House again today said and he was being disingenuous when he said that we were
ready for a JPC all along but we only wanted a debate first. It is not correct. The Winter Session was a waste because the
Government dugs its heels and said 'No JPC'. Now the question is why we need a JPC. The reason for JPC is that various
contradictory theories have been floated over the last six to eight months. Many of them have actually come from the Prime
Minister, who from the day one has been less than convincing because he has been less than convinced. Look at the kind of
theories that have come out.

First the Prime Minister said,' we were following the same policy but there has been faulty implementation'. The
House is entitled to ask him that it was under your beat that this faulty implementation took place. Where were the people
who were to ultimately decide that that implementation was to be corrected? Today he again said that the same policy had
the entire Cabinet's nod. But I wish to remind the Prime Minister we have now seen the then Finance Minister has clearly
made a noting that if these licenses are to be further sold out there must be a premium that the Government must obtain.
The Finance Minister said that, why have the recommendations of the Finance Ministry been ignored.

The Prime Minister has talked about teledensity. Teledensity is because of the aspiration of one billion Indians. Teledensity
has nothing to do with what price has been paid. People who have paid humongous prices in the auctions in 3G have done
so advisedly because they know what they would reap commercially. Therefore, let us not hide behind the fact that you
have given teledensity to this country because teledensity to this country, to a billion people, had to come whether you
were in power or they were in power.

Madam, the Prime Minister has talked about coalition compulsions. Because of this compulsion he had to tolerate rogues in
his Cabinet. In the same breath he said this, but, also that this is a Cabinet decision therefore the entire Cabinet is deemed
to compriseor of such people.

Again he said that this is in the nature of a subsidy like the food subsidy, like the fertilizer subsidy. If so that is an answer in
itself? The Government on day one should have said that we actually wanted to subsidise all these licences. Let the people
decide whether this is the kind of subsidy that this Government has been voted to give.

I am glad that my friend, Shri Kapil Sibal has just walked in. Madam Chairperson, I was a junior in his Chamber, and I learnt
a lot from him. But Shri Sibal needs to learn a lot in turn from some of his leaders. He has to learn from the manner in
which the Congress President maintains her silence under the grimmest provocation and how little the Prime Minister
speaks despite being provoked. I do not know why the Prime Minister brought in Shri Sibal. &€} (Interruptions)

MADAM CHAIRMAN : Please wind up now.

SHRI PINAKI MISRA : Yes, Madam Chairman. I do not know why the Prime Minister brought in Shri Sibal. We were all under
the impression that because he is a man of unimpeachable financial integrity that he was brought in to being in some
corrective mechanisms into this system. Instead, Shri Sibal on day one mounted a robust and combative defence of Mr.
Raja which would actually have done him credit if he was arguing for his bail in Patiala House. Really if his heart is not in
the job that he has got here, he really should resign and go and defend Mr. Raja in court because that is what he has done.
...(Interruptions)



MADAM CHAIRMAN: Now, Shri Lalu Prasad ji.

SHRI PINAKI MISRA : Madam Chairman, he is far too intelligent a person not to understand that he is in @ minority of one
in this country who believes in his so-called 'zero loss' theory that he has given in this House. There is no question that he
is a single man ...(Interruptions)

MADAM CHAIRMAN: Now, Shri Lalu ji.

SHRI PINAKI MISRA : Shri Lalu ji, I will just take two more minutes to wind up.
Madam Chairperson, all I need to say now is this. ...(Interruptions)

MADAM CHAIRMAN: Shri Lalu Prasad is on his legs. Please wind up.

SHRI PINAKI MISRA : Madam, I will just take two more minutes. There are two fundamental questions this JPC
...(Interruptions)

MADAM CHAIRMAN: No. Your time is over. Please sit down now.
SHRI PINAKI MISRA : Madam Chairperson, you gave a lot of time to others. Please give me one minute more.

MADAM CHAIRMAN: I have already given ten minutes to you. I have given ten minutes to everyone. I have given you more
than that.

SHRI PINAKI MISRA : Madam, please give me one minute to sum up.
MADAM CHAIRMAN: Okay, you sum up now.

SHRI PINAKI MISRA : This JPC has to come to a very important finding because this is now what the newspapers write on
a daily basis. When they task about the loneliness of the Prime Minister, etc., has the Congress Party and the UPA taken
advantage of a decent man of unimpeachable integrity, whose currency now is unfortunately running out? The Congress
has soaked his currency up and it is now preparing to ditch him. That is one. Or is this Prime Minister, Madam Chairperson,
with great respect a worthy inheritor to Shri Narasimha Rao ji who was Machiavellian in his own way and who loved the
power that came with his job? The Prime Minister has said that there should not be elections every six months. What he
meant to say was: "I did not want to remain Prime Minister only for six months.' If that is what he meant to say, then that
is what this JPC must endevour to discover.
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DR. M. THAMBIDURAI (KARUR): Thank you, Chairperson. I support the Motion moved by Shri Pranab Mukherjee for the
appointment of the Joint Parliamentary Committee (JPC).

This issue has arisen because of the CAG report regarding allotment of 2G spectrum. The CAG in its report said that this
was a mega-scam, and the country lost nearly Rs. 1.76 lakh crore. This is a very big scam. Hence, we are discussing this
matter of constituting the JPC.

My Leader, hon. Amma J. Jayalalithaa, took lot of efforts to see that this scam is probed and also that a JPC is constituted.
I would like to state that today is her birthday, and on her birthday whatever she demanded is going to be fulfilled and we
are going to constitute the JPC. ...(Interruptions)

MR. CHAIRMAN: Please keep quiet.
...(Interruptions)

DR. M. THAMBIDURAI : Why are we constituting the JPC? Shri Pranab Mukherjee said that we are already having a Public
Accounts Committee (PAC); the court is aware of this matter; and the CBI is also enquiring into it. This is a fact, and we
are not denying it. But there is a provision in our Rules and Regulations that we can constitute a JPC on particular issues. It
is clearly mentioned that : "JPC is usually constituted to investigate a serious issue, which has greatly agitated the public
mind and which involves frauds or corruption on a large-scale." This is the objective that is given. Big scam in the 2G
spectrum allocation has come to light because of which we lost nearly Rs. 1.76 lakh crore and so, naturally, it is agitating
the minds of the people. Therefore, we are constituting the JPC on this particular issue.

The PAC may be there. I am also a Member of the PAC, and we know that the Chairman is from the Opposition party. But it
is said that : "The reports of the PAC are generally not discussed in the House." This is the Committee's Rule, and it is
mentioned here. Shri Lalu was just now saying that we must discuss the report of the JPC when it is submitted. We can
submit the report on the Table of the House, but there is no Rule that we have to take up the issue and discuss it in the
Parliament. Furthermore, the PAC has to deal with so many other businesses also and not only deal with this scam. We
have to discuss the CAG Reports relating to the Department of Defence, Department of Railways and many other issues in
the PAC. Hence, we have requested to constitute a JPC to discuss this matter.

Secondly, our hon. Prime Minister today said that : "Nearly 70 crore cell phones were available in the country because of
the sound telecom policy, which was initiated by the NDA Government." So, the Prime Minister himself has accepted that
the tele-density has increased due to the NDA Government's initiatives. At the same time, Shri Kapil Sibal, our hon.
Minister, said that the policy of the NDA Government was not a good policy whereas the CAG report said that the country
lost crores of rupees. I want to know truth from Shri Sibal. Is the Prime Minister correct in what he said today -- while he
was replying -- or not , that is, because of the sound policy followed by the NDA Government, they also followed the same
policy and we achieved the tele-density? He has said this.

Madam, how was it initiated? First, you should take it from 1994 onwards when privatization started. During that period,
the then Congress Government gave 44 licences. Between 1994 and 1998, up to that period, 44 licences were given. Then,
during the NDA Government, 87 licences were given, out of which 21 licences were given to BSNL, and the private sector
companies got only 66 licences. When DMK joined the UPA-I Government, at that time, the then Government had given 147
licences. ...(Interruptions)

SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): Madam, he is going into the merits of the case. ...(Interruptions)



DR. M. THAMBIDURALI : T am not going into the merits, Madam. Where is the merit in this? I am not on the merits of the
case. I am only narrating the facts. On the question of why a JPC should be constituted, it is necessary to explain certain
things. ...(Interruptions)

MADAM CHAIRMAN : Please keep quiet.

DR. M. THAMBIDURALI : I am giving you the facts that 147 licences were given by the DMK Ministers, the former Telecom
Minister and the present Textile Minister, Shri Dayanidhi Maran gave 24 licences. ...(Interruptions)

MADAM CHAIRMAN: Please wind up now.

DR. M. THAMBIDURAI : Then, 123 licences were given by the former Minister, Shri A. Raja. How many times were these
licences given? ...(Interruptions)

MADAM CHAIRMAN: Please wind up now.
DR. M. THAMBIDURAI : I have started just now and you are asking me to wind up! ...(Interruptions)

SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): He is not talking on the resolution, but on why JPC should be constituted.
...(Interruptions)

DR. M. THAMBIDURAI : I am telling you as to why it is necessary. ...(Interruptions)
SHRI T.R. BAALU : You should discuss the terms of reference. ...(Interruptions)
MADAM CHAIRMAN: We are giving five minutes to each speaker.

DR. M. THAMBIDURALI : I am telling you as to why the JPC is necessary. For example, the Minister Shri Kapil Sibal said that
it was done during the NDA Government. The NDA Government gave 87 licences, which was a fact. At the same time, a
wrong impression was given in the House that there was no auction at all. In 2001, how was the price fixed? The Reliance
got the Pan-India license in July, 2001 through auction only. The amount for auction was fixed at Rs. 1,659 crore. How are
they saying that no auction took place during NDA regime? Afterwards, in 2003, there was a Cabinet decision that if a fifth
cellular phone company comes, they have to be given the licence through multi-bidding system only. That was the
resolution passed in the Cabinet. ...(Interruptions)

MADAM CHAIRMAN: Please come to the subject and do not go beyond the subject.
...(Interruptions)
SHRI T.R. BAALU : He is not speaking on the resolution and he is confusing. ...(Interruptions)

DR. M. THAMBIDURAI : When the Minister said certain things, I have to clarify why the scam has come, or why the
problem has come. ...(Interruptions)

MADAM CHAIRMAN: Please wind up because the reply will be given at 5.30 p.m.

DR. M. THAMBIDURAI : Madam, this is an important issue.

MADAM CHAIRMAN: You are a Member of the JPC. You can discuss all these matters in the JPC.
...(Interruptions)

SHRI T.K.S. ELANGOVAN : He is conducting the JPC now. ...(Interruptions)

DR. M. THAMBIDURALI : Madam, they are saying that whatever was done was based on the recommendations of TRAI
What did TRAI say in its report? TRAI in its report at page no. 24 says:

"Accordingly, the authority recommends that no cap should be placed on the number of service providers in
service area.

At the same time, it says at another place:

The allocation of spectrum is after payment of entry fee and grant of licences. The entry fee as it exists today



is in fact a result of the price discovered in 2001 through market mechanism applicable to the grant of licence
in 2001. In today's dynamism and unprecedented growth of telecom sector, the entry fee is not realistic."

MADAM CHAIRMAN: You are discussing only about JPC; you are one of the Members. Now, I call Shri Nama Nageshwara
Rao, please start speaking.

...(Interruptions)

DR. M. THAMBIDURAI : The Minister said that the price fixed in 2001 was not based on auction, whereas it was done on

the basis of auction only. At the same time, in 2008, on 10" January, the Minister had given 122 licences within a hour.
...(Interruptions)

SHRI KALYAN BANERJEE (SREERAMPUR): A Member of the JPC must keep his mind open and not closed. It is not justice.
...(Interruptions)

MADAM CHAIRMAN: Nothing will go on record.
(Interruptions) €/ »
MADAM CHAIRMAN : Nothing will go on record except what Shri Gurudas Dasgupta speaks.
(Interruptions) €/ *
MADAM CHAIRMAN : Shri Gurudas Dasgupta to speak.
...(Interruptions)
DR. M. THAMBIDURALI : Madam, I want to complete. ...(Interruptions)
MADAM CHAIRMAN : Shri Gurudas Dasguptaiji to speak. Nothing is going on record, neither your version nor his version.
(Interruptions) €/ *
DR. M. THAMBIDURAI : I want only one minute.
MADAM CHAIRMAN : I am really sorry.
...(Interruptions)
MADAM CHAIRMAN : Nothing will go on record.

(Interruptions) 4€;*

MADAM CHAIRMAN : Shri Gurudas Dasguptaji, you have only five minutes.

SHRI GURUDAS DASGUPTA (GHATAL): Madam, let me make one point very clear that the discussion has been wide off the
mark. Discussion should have been on the Resolution. Discussion has been wide off the mark. Why did we demand JPC?
We demanded JPC as an effective mechanism to do their best when it is worst all around. That is the reason why we
demanded JPC. At the same time, let me say that I was a Member of the longest JPC. Let us not over glorify JPC. Hon.
Members should know that the recommendations of the JPC are not obligatory for the Government, just like any other
Committee. The Government can accept; the Government can reject. Parliament can discuss. But discussion in the
Parliament cannot compel the Government to take a stake. We have seen it on price. Therefore, it is not right to believe
that if JPC is formed, something will have to be done. No, it may not be. Let me share my experience. Many of the
recommendations that we made in 1993 were accepted by the Government and many were rejected. Some of the
recommendations that were accepted were subsequently altered by the Government. To give you an example, take the
issue of derivative in the stock market. It was earlier accepted. Then it was again restored. Therefore, let us not over
glorify JPC.

I have heard with attention the speech of the hon. Leader of the House. I have also heard with curiosity the half-finished



speech of the ad hoc Telecom Minister. To me, it appears that the debate today is infructuous, absolutely infructuous
because the Government has decided to set up the JPC and that was all our demand. We have to support the Resolution
and let us see what JPC can do. But I am sorry to say that I do not impute any motive. Shri Pranab Babu is a skilled
parliamentarian. Today what has he said? What does it mean? He was all right as to why he rejected JPC at that point of
time, which led to the disruption. He justified his position. And today he is saying that he is also all right because he has
accepted the JPC. What is the reason? The reason he gives is that the Parliamentary system should not be impaired upon.
There cannot be more price than the price to have the Parliament function. I do not disagree with this. But my point is, if
the Parliament is so important, the same should have occurred to the veteran Parliamentarian one month before also. It is
a belated realization. I can say that it is better late than never.

The point is that the Government has faulted. It is not that Pranab Babu has faulted; the Government has faulted and
Government definitely has failed to take a correct decision when the situation was like this. The Government has taken a
decision and I appreciate the maturity of the Government because they have constituted the JPC marginally or
insignificantly infructuous. Why is it so? Many of the steps have been taken. The Minister who has alleged to have
committed criminality has been arrested; he is in Tihar jail. I made this demand in this House. Other people have been
arrested. Search operation has been carried out in the television offices. Many things have been done. Therefore, all that
could have been done if JPC was formed earlier at that point of time, things would have been better for JPC. Many of the
work has been done. Therefore, the Government is doing its job at a point of time when JPC would appear to be, I repeat
appear to be, Madam, do not blame me. I am making a point. JPC is almost a lame duck JPC. That is where the JPC has
succeeded. That is where we have failed. It is a lame duck JPC. Anyway, it is better late than never.

I only wish to say categorically disruption is impermissible. Long, prolonged disruption of the House is impermissible.
However justified it may be, the House must function. It is for all forums to realise that long drawn disruption leads to
bitterness among the people and that does not go to the benefit of the Government. Do not believe that Government has
lost because of disruption; we have also lost. Everybody has lost. Therefore, do not say that it is the Government which has
lost. No, all of us have lost because most important issues we have not been able to discuss and by that we have absolved
the Government of its responsibility. Onion is sold at Rs.80 per kg. and we could not discuss. We could not discuss the
statement of the Deputy Chairman of the Planning Commission, who says that price has increased because people are
eating more. People have more purchasing power. I did not say ridiculous, I am saying, arbitrary statement of a man in high
position and that brings shame to the country and we could not discuss. Therefore, we are not for disruption; we are for
functioning of the House but the Government must understand that in order to make Parliament functioning, in order to
ensure that the neighbouring countries experience is not repeated in India, we have to be more responsive. What the
Government has not done, they have not been responsive on time. A stitch on time saves nine. That is the point to be
remembered at all times. I agree to support the Resolution with all its limitations.

(Dr. M. Thambidurai in the Chair)

SHRI NAMA NAGESWARA RAO (KHAMMAM): We support the Motion moved by Shri Pranab Mukherjee for constituting the
JPC. Why are we supporting? It is the constitutional provision and it is very clear that JPC is usually constituted to
investigate the serious issues which are greatly agitating the public mind and which involves frauds and corruption on a
large scale. That is the reason we have asked the JPC.
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siifstoret cfis2t iz urctsr of wat s 5t ot Tdct 3 Dol sodicd 3, Ag Ufscrd b AES 3 RN 3, sAfTe oidizft 512 woroft anfde; People
want to know what had happened and that is the reason we have demanded it. safere aoor Sidieft B f3aais 6t ot dew A
Dbt DIfdrer 33 3ireT SHAfSTere! Bt aois A FADBR Dt Sl Bt #ier ot Freter ust; That is the fact. siifSierer &1 fSais 2, ufscrs & fZais
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DR. MIRZA MEHBOOB BEG (ANANTNAG): Thank you, Mr. Chairman. I stand here to support the motion. Finally, we have
got JPC. We have seen PAC; we have seen CBI; we have seen the Supreme Court; and finally, we have the JPC.

The crux is that people of the country want to know the truth; and all of us accept that. The truth is that corruption has
eaten into our vitals. So, people's expectations have been raised, and the expectations are raised to the peak that people
expect a lot from the JPC.

They want to know the people who are involved otherwise, it would not help anybody. It would not help to fight the basic
thing which is corruption. It has gone to a level of massive corruption. I think without taking Party position and without
settling political scores time has come to act positively. We have a very honest Prime Minister and most of the Ministers
also are very honest, whose integrity has not been questioned. It is high time that we make a national consensus and see
how this corruption, which has become a big hurdle in the peace and progress of this country, can be taken care of.

I heard Sushma ji talking about the institutions of this country. Institutions have evolved and developed over a period of
time. Both sides Government and the Opposition should respect these institutions. When I say this I want to remind
Sushma ji that day-in-and-day-out we see the Opposition attacking institutions like Prime Minister. Is that acceptable? We
see the Opposition not allowing the biggest pillar of democracy, the Parliament, to function. Is that not an institution we
should respect? Day-in-day-out CBI is their favourite target. I appeal BIJP and all responsible people that we must arrive at
a consensus to address the menace known as corruption.

People are now looking up to JPC but if the JPC does not go into the truth it will not help the cause. The JPC should tell the
entire country not only the truth but also the people involved and how can we evolve a mechanism to take care of this
menace. We have the Lokpal Bill. I think if we could make it effective; if we could put police reforms in place and give good
transparent governance and a working relationship between the Government and the Opposition so that the things which
happened in the last Session do not happen.

With these words, I thank you. I pray and hope that the JPC comes out with the truth and the people of this country know
the truth.

SHRI MANISH TEWARI (LUDHIANA): I rise to support the Motion which has been moved by the Leader of the House on the
Joint Parliamentary Committee. I was listening to Shri Gurudas Dasgupta very carefully. I have the greatest respect for him.
When he characterized the JPC as a lame duck JPC, I was struck by as to how bizarre that argument is because this House
saw the spectacle that the entire Winter Session was disrupted. People stormed into the well of the House day-after-day
demanding that a JPC should be appointed and when the Government decided in the highest traditions of parliamentary
democracy that a JPC would be appointed, what is the argument which is being put forth! The argument is that the
Government has acted and that is why it has become a lame duck JPC. I would very respectfully like to submit that at least
there is a concession from the Opposition benches that in the last four months this Government has acted and has acted
decisively on the question of the issues related to the 2 G spectrum.
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ordt Bt off? 33 ol I Sase wfeRIElc Bact ofdl doroil aifde off? 3 w6 fEeton arsdr g o6 e adl cal 3, Sl R PREPIA & dial &t
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Dol Ja STell| aRll 3A feol St o1dl dotoft arfaw fi? 3 ygoll aradr & b Sid 531 Sor 3 J[GRIA DI oIABR §31I, Sl eldiforusiar b Rafeera
33T ¢l orfl, A9 @I 3A f&or 331 Agar D 37 W filoar b oidizdt odt goreft afaw «fi? As they say in English that you should not
suffer from selective amnesia.

I was also hearing my friend from the BJD giving us a long lecture on constitutionalism. I was quite struck that here is a
representative of a Party whose Government has abdicated all sense of respectability in front of the Maoists and he comes
here and lectures us on constitutionalism. I think there cannot be bigger hypocrisy on that.

As there is a shortage of time, I would just like to say that in the telecom sector, which this JPC will look into, there
have been issues where Rs.60,000 crore of revenue have been foregone, where Ministers did not agree and the then Prime
Minister took the telecom portfolio and facilitated Rs.60,000 crore revenue loss which corresponded to Rs.60,000 crore
benefit to the private companies.

When the hon. Minister was trying to speak, he was not allowed to speak but 1.8 MHz of spectrum which if valued
today as TRAI has valued it, a loss of Rs.1,20,000 crore was caused to the exchequer. Therefore, before making allegations
and before jumping to conclusions on the basis of recommendations which the CRAG itself characterises as presumptive,
people would be well advised to look within, examine and introspect what has been their conduct and how much revenue
loss have they caused when they were ruling for six years.

I would just like to conclude by saying that on the question of tele-density, there were a lot of points which were made. In
fact, if in this country there are 80 crore mobile connections today, if in this country 60 crore people have mobile phones,
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DR. TARUN MANDAL (JAYNAGAR): Madam, Speaker, I welcome the Motion moved by leader of the House Hon'ble Shri
Pranab Mukherjee, the Government has become wise but it became wise very late. The Government and our democratic
system must be more accommodative and when institutions like the CRAG and the Supreme Court indicates something, it
must not be a source of irritation, but they must be more accommodative to those comments and observation.



As per conventions and traditions, the JPC is definitely an impartial and a much superior body than any other investigating
agency like the CBI or a financial committee of the Parliament like the PAC. The constitution of the JPC is absolutely a right
thing for the interest of the people of this country.

Madam, in regard to Parliament, I would like to submit that I believe and hope that it is a place of debate, discussion and
deliberations. It is not a place for bull fighting. Speakers must bring their arguments, logic and evidences to establish their
cases as per the words of the great Stuart Mill who said that reason should take the position of authority. Accordingly, the
House of democracy must listen even to the minority, even the lone voice. If it has got the merit it must be credited and
accordingly weightage be given. Accordingly in respect of the composition of the JPC, parties with lesser number of
Members or individual Members like the Independents must also get their opportunities to represent as per their merits and
those having the quality and ability to be effective. Only numbers and majority should not be the consideration in regard to
the composition of the JPC.

Madam, my last point is that there is a view going all around that the previous JPCs had not produced much not only for the
Parliament but also for the country at large. Let this JPC prove its merit. It must bring the truth out of the scams or
whatever we call it and must submit its report, by doing hard exercises, in due time and let the country and the Parliament
believe that the JPC has got a value. The composition of the JPC is absolutely necessary to protect the democratic system
of this land.

SHRI PRANAB MUKHERJEE : Madam, first of all I would like to pay my gratitude to all the Members and all political parties
who have expressed their views on this. Many issues have been raised during the course of the discussion and all of them
are not necessarily related to the constitution of the JPC. But each and every issue has its importance and surely we shall
have to address it collectively.

Madam, with an observation I started my speech to this House while moving the Motion on this subject that we must find
out a better way of expressing our grievances on the floor of the House which cause agitation to us than completely
disrupting the proceedings of the House because once we disrupt the proceedings of the House, everything comes to an
end. Therefore, collectively we shall have to see, we shall have to discuss not within the purview of one debate, but we
must find out through which we can find out a better way where the proceedings of the House are not disrupted.

When I express my doubt, it is not that I am pessimist or I have any doubt about the strong foundation of the Indian
parliamentary system and democracy. But my anguish goes high when I find that, like an infectious disease, it is spreading.
Parliament is supreme and it should act as a model. But I am finding that it is happening in the State Legislatures.
Sometimes we find pictures in the television that the Members are lying on the table of the officers.....(Interruptions)
Wherever it may be, I am talking of the disease spreading. Therefore, we have to be careful about that.

Parliament and Legislatures are institutions where powers have been vested. I do not know any other institution has
the authority to dismiss the highest executive by simply giving a notice of Motion of No Confidence. That is the power which
is vested on the institution and, in this course of time which we have seen, that also has to be thought of collectively. I am
not saying about this party or that party individually. Collectively, it has to be thought of.

Curiously, I was finding that our total budgetary transaction was Rs. 293 crore in the first Budget of Independent
India. We spent three-fourths of our time on money, finance and Plan. Plan after Plan has not been discussed after the
Eighth Plan itself because the time of the House has been limited. These are some of the issues which have come in course
of discussion. But we have to address them collectively and I do feel that leaders of the various political parties should sit
together and discuss. Some sort of a brainstorming session should be there to find out how we can get a suitable
mechanism through which we can evolve a system where there would be no disruptions of the House but at the same time,
Members of various parties will have the opportunity of expressing their views and grievances.

So far as the Government is concerned, I am telling you and I can assure you that we will be accommodative. We
will be with you and we will travel rather extra miles to accommodate and see that this type of unfortunate events are not
recurred in future.

With these words, I sincerely thank all the Leaders of the various political parties who supported this Motion. With your
permission, Madam, I request the House to approve and accept the Motion.

MADAM SPEAKER: The question is:



"That a Joint Committee of both the Houses consisting of 30 Members - 20 from Lok Sabha and 10 from Rajya Sabha be
appointed:

()To examine policy prescriptions and their interpretation thereafter by successive Governments, including decisions of
the Union Cabinet and the consequences thereof, in the allocation and pricing of telecom licenses and spectrum from
1998 to 2009;

(iiTo examine irregularities and aberrations, if any, and the consequences thereof in the implementation of
Government decisions and policy prescriptions from 1998 to 2009; and

(iii)To make recommendations to ensure formulation of appropriate procedures for implementation of laid down policy
in the allocation and pricing of telecom licences.

2. That the Committee shall have the following 20 members of the Lok Sabha as its members:-
L. Shri V. Kishore Chandra S. Deo

2. Shri Paban Singh Ghatowar
3. Shri Jai Prakash Agarwal

4.  Shri Deepender Singh Hooda
5. Shri P.C. Chacko

6.  Shri Manish Tewari

7. Shri Nirmal Khatri

8. Shri Adhir Ranjan Chowdhury
9.  Shri T.R. Baalu

10.  Shri Kalyan Banerjee

11.  Shri Jaswant Singh

12.  Shri Yashwant Sinha

13.  Shri Harin Pathak

14.  Shri Gopinath Munde

15.  Shri Sharad Yadav

16.  Shri Dara Singh Chauhan

17.  Shri Akhilesh Yadav

18.  Shri Gurudas Dasgupta

19.  Shri Arjun Charan Sethi

20. Dr. M. Thambidurai
3. That the Speaker will nominate one of the members of the Committee to be its Chairman.
4. That the Committee shall start functioning from the day it is duly constituted.
5. That the Committee shall be provided all assistance by the Government and other agencies.
6. That in order to constitute a sitting of the Joint Committee, the quorum shall be one-third of the total number of
members of the Joint Committee.
7. That the Joint Committee shall make a report to this House by the end of the next session of Parliament.
8. That in other respects, the Rules of Procedure of this House relating to the Parliamentary Committees shall apply with
such variations and modifications as the Speaker may make.
9. That this House recommends to the Rajya Sabha that the Rajya Sabha do join the Committee and communicate to this
House the names of ten Members appointed from amongst the members of the Rajya Sabha to the Committee as
mentioned above."

The motion was adopted.

MADAM SPEAKER: The House will now take up Zero Hour. Shri P. Karunakaran.
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